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CENTRAL ADMINISTRATIVE TRIBUNAL ,GUWAHATI BENCH. '
original Application No.7 of 2001 and 12 of 2001. I

Date of Order : This the 10th Day of Mays 2002. i

The Hon‘ble Mr Justice D.N-.chowdhury.vme-’(:hﬂﬁﬁnan- i

The Hon'ble Mr K.K.Sharma, Administrative Member . 1

O.A. 7/2001

1. Sri Gobinda Kumar Basumatary,

2. Sri Anil Kumar Deka and

3. sri kingshon Kharpuri,

4. Sri Adn singh Shongwan « « oApplicants.

0.A.12/2001

1. Sri &shis Das Choudhury,
2. Ajj-t my,
3. Sri Manik Chandra Das,
4. Sri paban Kr phukan,
5. Tanka Prasad pradhan,
6. Sri Haladhar Thakuria,
7. Sri Rameswar Rai,
8. Sri H.S.Nonkynrich,
9. Sri Deben Ch. Das
10. Sri Shinewell Nongneng,
11. Sri Jayanta Das,
12. Sri Dilip Ch. Barman
. 13. Sri kshitindra Barman
: 14. Sri Deban Ch. Deka
15. Sri Munindra Kumar Das
: 16.'Sri Bubaita Thabah
¢ 17. Sci Sashi Kant Dwivedi
18. Sri xhagendra Ch. Handique,
19. Sri pranab Kr Dey
20. Sri phen Shing iem
21. Sri prabhat Ch. Yas,
2¢. Sri Sibendra Nath Talikdar,
23. Smt Aimtimai Nongbri,
24. Shri Kushal Chandra Bora,
25, Sri Bikash Chandra Sarmah,
26. Shri pranab Kuamar Barman. ‘e o« + App}icdntss

By Advocate Sri S.Sarma.
- Versus =

; 1. Union of India,
. represented by the .Secretary to
the Govt. of India,
~ Ministry of Agriculture, Krishi Bhawan,
" New mlhio

2.°'The Director General, ‘
1ndian Council of Agrigultural Research(ICAR)

: 4 3. The Director, ICAR,
i ICAR Research Complex for NEH Region, ,
tmroi Road,Meghalaya. « » « Respondents.

]" ‘ By Sri B.C.Das, Advocate for the respondeits .
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CHOWDHURY J.(V.C)

Both the applications are taken up together for

;
i
'

consideration since it involve similar facts and common
questions of law.

2. The matter pertains to placement in higher category
by removing the category bar between category 1 and 2 under

the respondents. All the applicants are holding the post

of T-I-3 in the office of the Director, ICAR Research
Complex, N.E.H.Region. During 1995 the category bar within
. category 1 and 2 was removed by Notification dated 1.2.95

after a long deliberation with the approval of the GovernAng

Body. The removal of the category bar by the aforesaid
decision was further deliberated upon in view of the fact
that a number of technical personnel represented to the };l!
authority against such removal. As such the aforementioned
decision of removal of category bar between category I !
and II was kept in abeyance vide memo E.mail/Fax/Telex/ 2’
Telegram dated 24.8.95. The matter was reconsidered and i
finally it was decided that on removal of category bar
from Category I to II, i.e. on placement of technical

personnel in T-II-3 from T-1-3 for the purpose of five

yearly assessment their service rendered in T=II-3 grade
would only be counted. In other words, the servicegrendered .
in T-I-3 for the purpose of computation of five years 6£
service for grant of merit _promotj.on/édvance increments ;
from T-II-3 to T:i'j'fcztélga .-no:.Zb'é counted . Subsequently, f
the respondent No .3 vide memo dated 217 .95 requested the %
category I (T=-2 & T-I-3) personnel to furnish their attested

\'//\/ copies of certificate/technical qualification etc. for lk

further examination by the Committee constituted for the 5

——

'-::%.__.“ S "1“ ===

esontd-=3

e =T



purpose in relevance to the Comncil ‘s circular dated 1.2.95.

By the said communication the authority requested them to

forward their cirtificates immediately for taking further

necessary action. The Institute level committee in its

meeting held on 4.6.97 scruhinised all the cases but

of. the

for want of some documents oOf some/candidates the process

could not be completed. The Joint d{rectors/Heads of

departments were again requested to furnish detail

documents. As per recommendation of the Committee held

on 1.9.97 the Director ICAR Research Complex, Umroi

passed the order allowing the 87 technical staff of

T-1-3 grade (Category-1) to place in T-II-3(Category II)

vide order dated 23.10.97. when things rested at this

stage the impugned order dated 2.12.99 cancelling the

order dated 23.10.97 was issued. The full - .text of

the order dated 2.12.99 wa is re-produced below 3

\
\N

"In the light of the judgment of the Hon 'ble
CAT, Jodhpur Bench's judgment dated 18.3.99

in 0.A.N0.91/98 endorsed vide council's

letterx F.No.15(9)99-Estt.IV dt. 28.6.99

which was duly circulated to the all concerned
and also in view of the fact that the consti-
tution of the committee for removal of
category bar of technical staff T-I-3 of the
Inspitute as well as it's recommendation

were not as per norms in conformity with

the rules 6.2, 7.4 and 7.5 respectively

-of the Handbook of Technical Services of

ICAR, the removal of category bar of Technical
Staff (T-I-3) issued vide this office orders
(1) NO.RC(BR)1/89 dt. 23.10.97 and (2) NO.RC
(BR)1/89 23.12.97 have been cancelled with
immediate effect pending recommendation of a
duly constituted Departmental Promotion Cum
Selection Committee under Technical Service
Rules and further orders.

Accordingly, all the technical staff placed
in the grade T-1I1-3 vide abovementioned office
orders may be treated as withdrawn with
immediate) effect."”

The applicant being aggrieved submitted representations

and failing to get appropriate remedy moved this Tribunal

assailing the action of the respondents. It was stated

contd..4
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and contended that the impugned order dated 2.12.99 Was
statutory thus was .be

viplative of the/rules and/liable to ket aside. The

order was arbitrary and contrary to‘the judgment and order

passed in 0.A.91/98 by the Jodhpur Bench of the Tribunal. '

It was further contended that the impugned order was passed i[

by the respondents in violation of the principles of g

natural justice. Hence this application. .‘

2. The respondents contested the claim and submitted

their written statement. In its written statement it stood
by the order dated 2.12.,99 and asserted that the earlier |
order dated 23.10.97 was passed due to inadvertence and t
the same was corrected on receipt of the direction from

!
the higher authority dated 28.6.99 and in the light of

the order of the Jodhpur Bench of the Tribunal. It was b

also contended that the earlier committee while scrutinising ;j

|

removal of category bar had ccmmitted certain lapses in L

the illegality of the employees in the grade T-I-3 for

making the recommendation in favour of many non eligible

employees. The constitution of the coumittee vide order

dated 3.6.97 was also not in accordance with the rules.

It was also stated that subsequently an assessment committee
was constituted and as per the recommendation of the !
committee the eligible technical staff in the Grade of ,i :
T-I-3 Of category I of ICAR Research Complex were placed II
in the pay scale of Rs.4500-7000/- with effect from ARx I?
3.2.2000 and 1.7.2000 respectively where the applicants ,:

|
i
were also included. _ '

3. We have heard Mr S.Sarma, learned counsel for the ; ]
L

applicants and also Mr B.C.Das, learned counsel for the

respondents. With a view to provide opportunity to the

respondents we granted time to Mr Das to produce the

contd..5
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relevant‘ﬁ?iéqgﬁéé'and in course of time Mr Das produced
the relé?ént ma£efials and the matter was f£inally taken

- oWl bnstoday
up for heafipgézwe have already mentioned to the order
dated 2,12.99 by which the office order dated 23.10.97
was cancelled. The impugned order ascribed three reasons.
Cne of ghe reason cited in the aforesaid order was the
Judgment dated 18.3.99 passed by the Jodhpur Bench of the
Tribunal in 0.A.91/98. We have perused the judgment and
order of the C.A.T.,Jodhpur Bench in Babulal Prajapati‘s
case. The ten applicants before the Jodhpur Bench assailed
the order mentioned in Annexure A/19 of the O.A. The order
at annexure A/19 mentioned in the aforementioned 0.A is
the order No. 14(3)/94-Estt.IVv dated 10.1.96 which is
annexed to this application as Annexure-2. we have already
referred to the order dated 10.1.96 which was passed sequal
to the removal of the category bar. The said communication
was relatable to the removal of the category bar from
Category I to category II. The said memo clarified that on
placement of technical personnel in T-II-3 from T-I-3,
for the purpose of five yearly assessment, their service
rendered in T-II-3 for the purpose of Eomputation of f£ive
years of service for grant of merit promotion/advance
increments from T-II-3 to T-4 would not be counted. The

legitimacy of the sald order was only challenged before

the Jodhpur Bench and the said Bench rejected the application

and held that the order dated 10.1.96 was lawful. The memo
dated 10.1.96 and for that matter the decision of the
Jodhpur Bench has no connection to the legitimacy of the
order dated 23.10.97 and the deciaio; no way can affect
the recommendation of the Committee for allowing the

applicants to place in T-II-3 with effect from the date

contd..6
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, Services of ICAR.
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shown against them. The respondents also referred to the L
communication No. 15(9)99-Estt.IV dated 28.6.99. The said o
communication was only made by the Under Secretary indicating j
the directives by communicating the decision of the Jodhpur '

Bench and reiteratding the circular dated 10.1.96 as lawful,

which no way mage any reflection on the assessment committee
held on 1.9.97 in placement of T-1I-3 category. The reasons ;
ascribed in the impugned order was to the effect that the

recommendation were not as per norms and in conformity
\

—

with the Rules 6.2, 7.4 and 7.5 of the Handbook of Technical

4. We have looked to those provisions mentioned in the
mentioned in clause-I
Rules. Rule 6.2 is "the in%adverbation -of the provisioné

of the memo dated 1.2.95 (Annexure-1 to this application).
It is indicated the manner of removal of the category bar.
7.4 speaks of the promotion to be made on the remommendation ‘
of the Selection Committee constituted as per the Departmente
al promotion Cdmmittee for various grades under fike differenﬁ‘
categories. 7.5 speaks for qualificatiOns prescribed for
different groups of three categories as mentioned in

Appendix IV. As regards Category II the following essential _|
qualifications are prescribed. I T

A Y

' wrhree years Diploma/Bachelor ‘s Degree
in relevant field. -

' ax#National Trade Certificate of ITI
National Apprenticeship Certificate
or equivalent qualifications with seven
years experience in the relevant field
or
sMatriculate with ten years.experience
in the. field".

All the applicants are Matriculate hithutenﬂyeara experience
in the relevant field. Therefore the applicants cannot be

said to be ineligible for selection. The selection was

contd. .7 1
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duly made and with due deliberation and would not havebbeen
cited no other valid reason. The reason ascribed in the order
are obviously irrelevant. Mr B.c.pDiB;ﬁ. 1earﬁéd3cognse1 for
the respondents tried to justify the ofder bj showing some
other grounds. A public order made publicly cannot be equated
with some otheragfdér#giéed in the written statement. As was
observed by the Suﬁrem; Court in Commissioner of police,Bombay
vs. Gdrdhandas Bhanji, reported in AIR (39) 1952 sC 16, public
order publicly made cannot be construed in the light of
explanations subsequently given by the officer making the
order of what he meant, or of what was in his mind or what

he intended to do. Public order made by public autﬁorities

are meant to have public effect and are intended to affect

the actings and conduct of those to whom they are intended.
The impugnéd order is also unsustainable on the ground of
violation of natural justice. On the strength of the order
the applicants were upgraded and by the impugned ordgr the
respondents sought to take away the benefit conferred on

them without giving any opportunity to them. On that ground
also the impugned order is liable to be dismissed.

5. In view of the reasons cited above, the impugned order é
dated 2.12.99 is set aside and similarly the ordef’dated |
27 .9.2000 stands modified. The respondents are accordingly
directed to give the full benefit as per the order at
Annexufé-s dated 23.10.97. ‘
The application is allowed as indicated. There shall.-

however, be no order as to costs.

( K.K.SHARMA ) ( D.N.CHOWDHURY. )

ADMINISTRATIVE MEMBER VICE CHAIRMAN. .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

(An application under section 19 of the Central Administrative
| Tribunal Act. 13850
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This application is directed s
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dainst the ordsry ilssued

the Divector ICAR vide memo No ROORIZB/Y9Y dated Z.17.9%  and

inst  the order vide Mo RORIZZ/D/E6 dated 27.9.99. This

i
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L
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application iz also direct

‘ gd  against the action o the

réspondants in not disposing of the representations filed by tha

|
3 The applicant declares that the instant appli:
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21 owf the Central

¥ Thae applicant further declares that the subject matter
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of the case is within the jurisdicticon of the Administra
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re citizens of India and as  such
rights, protections and privileges

tution of India and

e That the present applicants were holding the post  of
9 under the respondent Mo.3, under category-I1. During this

p@xjhd the respondents issued an ordery dated 1.2.99 by which the

Ckar from category -1 to category ~IT has
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?heﬁeﬂfter the respondents issued yet anothar Gré@?

by which ceritain clarification has been imsusd in

cvrder  dated  1.2.9%  lifting the category bar. Thereafter the

7 seued Iin

respondents issued an order dated #3L,10.97 stated to be i

purguance of orders dated 1.2.93 , 18.1.%9 and othaey connected

|
orders  and as per the recommendation of DFD, by  which category

mf  present  applicants wye,f

Mo, T issued  impugned
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o dey T.12.99 by which the order lifting the category bar

dated © 239.15.97 was canceled. It is noteworthy te mention heve

main order dated 2.12.9% has besn issusd pursuant o an

, sated %o be issusd purporiedly in
by the Jodhpur Benoh o of

e

ble trikunal. The applicants are basically aggrieved b

g.....l
o
<«
o
1
-

dated 2.12.9% and non disposa

Yéﬁfﬁ?ﬁﬁvdtiﬂﬁﬁ filed against the said ovder. The

ar order dated §7.9%.2000 by which the category

har. was again lifted placing the applicants once again  in the

category-11  ,  however Samg  Was made effective only Wy f

@ present applicants are also agarisved by the

ke 279, ER0E0, praying for an appropriate ovder

Hen'ble Tribunal setting aside the impugned ovders

9n oamd F7L.DRLEEEE with further direction  to Bl

o ogive effect to the arvder dated 23.108.37 by whi:

'Hzﬁf;:si:s'r'}f bar was 1ifted. The grlevene an wul an adiel nougnt  for oy Lhe y

M\Lc_puwkg ot npame owad. anee -HM-AT proy Ao Jo-uv\.;‘vxa o aafw:: ™o Umale applaeait on
?@mvéwwa Qe {{DHER) af CATIP RAes 1983,
; hiz is  the crux  of  the matter for which e

applicants have preferred the pre
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posts. During thelr ssrvice tenure under the category -1, he

avder Mo FoMNo. 14030794

prevalent  at  that
|

oromotional avenue

employess belonging to the sald cat any other

i

promotional
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therefore there

sravant  to a decision made by the Soverning Body of  the ICAR,

which is the highest body of the respondents in respect of making

o

policoy decision.
i
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Bate
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of the said order datesd 1.2.95

annsxed hevewith and marked as ANNEXURE-1.
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; 2y dated

i

have

implensnting the said order. To that effect

calling  for  the documsnts from the

ued  wvarious

wWho were working in the

wed a ciroculary  dated

ions for furnishing  the

pualification cevitificates,

Cegnmi b hee which was  constibubted

1

i Governing Body,  for the

. St o e i Y s g pd pdeey ppm Fmas e By
ney the norms laid down by the

purpose of sxamination of the same.

|
W
{

civoular dated Z1.7.02008

and marked as ANNEXURE-3.

o gge e o POTL RV e o - <y oo, e o 2 e o, e o I A kS PO
civeular  dated 21.7.9%  all  the applicants submitted there

cerbtalning to

as Technical. Accovdingly the mseting of the

211 the documents

LWl

G697 and after sorutind

e of the esmployees could not submit theilr documents  for the

thereafter issus

ke to them.

A8 dated 12.8.37 by which anosthery  chance

the left out snployess  for  furnishing  documants
gualifications latest by 31.7.97.

dated 12.6.97 is

b & ocopy of the

. annesed herewith and marked as AMNEXURE-4.
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e 7w That on res

iving all the reguired doocuments

from  the

! .
employees  belonging  to o

; Ehe  Departmental FPromobion

Cfmﬁitte@ set again on 1.9.97 and recommended the cases of the

| N .
applicants along  with some others for  grant

bt - . _ . . o ,
lifting of the said category bav, as menticned in the Annexsurse-l
-1nd X

of  bensfits  of

Y 5
f
: "

and: £ orders  dated 1.2.%989 and 18.1.8&6, To  that effect  the

P
réﬁpond.

"

an ordsr vide  No

anbs along with some obtherse have been

‘ i [T T S S T T,
L I3 9 oYy which the

as pey  the recommendation of

category w,s, T, 1.1.95.
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i A mf o bhe said orvdsr dated 22018.87 is
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!: a & s f o pom po ' =
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ih

P

‘

That the applicants pursuant to the aforesald Annexure-d
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orodey  dated Z.lZ.99

the Judgment and

1

passed by the Jodhpur
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'
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4P That the applicants immediately on rvecsipt of the saild
to the concevned awthority praying fov

Mave not yieldsd  any

/

Copies of the arz annexad

that the order dated

ant tooa Judgment and  ovder  dated

L the Honfhlse Tr Clodhpur Bench in .40 No
917498, appli ware nobt o a pay hefore  the

ding any  opportunity of

that the subject matier of

was gquites different amnd the respondents  in any

misinterpraeted and 1 tem i

impugned order is noteworthy o mention herve

that the =said judgment in guestion

from  T-I11-3 o T-4 and sa ot no bearing in the
O i hand, The im & of  promotion
f%ﬁ Tl =3 b T-11-3 not beyond that.

b ostats bhe andents have

HG,.11. That the

impuogned order dated ZL12.99 without affording  any

settled provisions of  Art 14

et
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303
U7
T

‘pportunity bo bthem violabi

of  India. fAs  stated above the

and 16 of the Consbit

N
spondents



vt acted on the same.

thiz

te that the respondents

the impugned orde:

have 1

. pove, ¥ Ry -~ u' o I SOVORE N
Annesure-7  orvdery dated

dated ZR.&.

1R, 1.95 ie mot at all illegal o Be it s

IO S
YR

that ithe

from the

haviie

oy ey

Honfhle

arnee  of bhe

o
]
o
-5
H
Pt
o
™
R
.,3
,.J
o
-
]
P
It
]
L
i
-4
-
e
E!“
ot
i
st
i
:i
i
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paragraphs '33—431,4;L \1 124314 ’OZ 4. ”I\‘ ')’ l" Hq,é D \‘ ”’ O‘Md ‘r fD ’L ava
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. J.‘“JJ.L.LU k;UUl"\u..Ju (o .u\;.xtl, (;UIJ,L\J-\:\JJ l\ﬁd#ulicll
) ’ haGooid BanValv 8 Wy LAl

Foo, 14(3) /94, sstt, 1V Ut the 1st February 1995.
To

The wirvectors/Projoct wi tactors/Zonal Coorcing lory of

LCax wesoarceh Lnsgti tubte/P voject li recto rates/titCs/
4onal Coordinati)‘ng Units, ‘

PP
e e——————

Subject b stenoval of. Categorx Bar between Cat.T and Cat.IX,
wiw, | | !

>

Ihe yuestion o resoval of Category Bar between Cat,I and
Cuatill hae been under cunsicderation of the Council, for somo time past, It —
has boon docd dod wi bl the approval of the o vexting Body to rowove the -

Catbgoxy Lar between Cut.) and Cat,II 1n the Tollowlng manner

i)

The existing employees at level W-I:3 who ROSzess gualifi- ~ - .
cations prescribed for entry to Cut.lTl B direct recrui tment wi e pla-

ced in grade T-I1=3 of Catill ath effect from 7. 1,95, The eiployees «hHo

do not possess sucn yuwalifi cations will 1o the eveat of improving their

yuali i cation an?

acyui ring-"degree/c]iploma/any other gualifi cation pres-’
cxibeg Oor ehtryfin Cat,IT by direct recrui tment will be pluced in grade
T-L1-3 from the 1st January of the vear following the Year in which degree
dep.coma/Certificate is avarded. rfor suBsequent mer t promotion froin grade
T-iL~3 o Tl the sexrvice rendered in T=I -3 grade will count towar
putation of f£ive Yyears of-sorvice for mBri t promotion,
i) Lo Me-employees with “fivg years oy
POssoessing yuali ti dations presciibed for entry
itent, ia tne event of meri promotion
texns ox Mule 6,2 will be placed in +)
iid) ~ ThHe emphoyees with
Dot possessine.

ds com.-

Service in grace -2 and
o Cat.Xl by direct r@CY U~
through five Yearly assessiuent in
18 grade [-T1-173, .

five years of service in
s quali i cations Prescribed for entry to C
orud. tment will be placed 4 grade L-L-3 dhe-
tarougl i ve Yearldy nssesan ant,
tlhel r guali fi cation ang

grade T-2 and
at.IL by direct re-
the event of mer ¢ promotfon
Such. employees in the evellt of dmproving
acyui ring dégree/diploma/any other Guali fi cation
Prescribed for entry in Cat,.IX by direct recruitment will in case of merit
-promotion be.placed in ‘Brade T-1i-3. from 15t January of the year following C
tie year, in wnichn degree/diploma/certificate is awarded. :

2. Direct xecrui tm ent in grade T-

. IT-3 will continue to bhe
Maae as in tne past,

Yours fai thfully, - L
3d/~ ‘ :

Y
i
( K.K.Baypax) |

o D2 LY SLCRETMucY (1) {
Meado No, ;tC (Uu) 1/89 Dt. )3arapanl, the 27th Mmarech, 1965, o 1
Copy for information to ;- : . ' . 'z
o1 ML Joint Directors, ICai- Peseara Complex for NEH |
Hegion, aeke Sentra/N Z:S..gaxland/Sik‘a:'Lm/’i‘ri pura/Mi zoram /Manipur Centre, i
' 2. allL Lo-charge, XV, » TCAR Qesearch Complex for Ui |
Hegion, / i
o ¥3.. All Head of invisions, ICAR sesearch Complesx foir i il '
wegion, Barapani., N |
b. Wotice Board, C — g

. )‘.‘.‘:\«//‘ -7 ;

} \ )7 Zj‘r e 5

! . T2 BV ;|
. é..».' o Lu"‘) / a :
( Lot SEALGINC . e, .
Mkl L SR e TV 3 GFRET ¢ ¢, )
e 1
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Eub: Remova1<of Category Bar between Categbxy I aand Category II-
) question of counting of service in grade T-I-3

Sir,
The instructions relating to the removal of Category bar

between Category I and Category II of the Technical Services were
issued vide Council’s letter of even no. dated 1.2.95.

aprm—

A number 'of technical personnel represented that their
seniority and promotion would be adversely affected if these
instructions are implemented and that they will become junior to
many of the personnel who are promoted as a result of counting of
service in T-I-3 grade. Therefore, instructions contained in the
‘above said letter of even number dated 1.2.95 were kept in abeyance

1 vide council's E. mail/Fax/Telex/Telengﬁ dated 24.8.95.

dered and it has been decided by
Cacegory bar from
I1, i.e on placement of technical personnel

for the purpose of five yearly assessment,
I1-3 grade will only be counted. In

dered in T-I-3 for the purpose of

( The matter has been reconsi
rthe competent authority that on removal of
Category I to Category
in T-II-3 from T-I-3,
their service rendred in T-I

!

! other words, the service ren A

! computation of five years of service for grant of merit

. promotion/advance increments from T-II-3 to T-4 shall not be

l counted. S — "

i — Lx Yours faithfully,

h |7 L

RO 2) ' v ~ (G.C. Sharma)

. \ ' 0OSD(S)

yo '

., Copy to: : jfT

All DDGs/ ADGs/ Dir.(P)/ Dir(F)/ Dir (W) / Dir (DARE)

.PPS to DG/ PS to Secy./ PS to FA.
All Dy. Secys/USYs/DDPs/DDFs/SOs

- Secretary, ASRB
Secretary, CcJsc/Secys-Institutes’ IJSC

Guard file/ spare copy

YW b W

T LA

e —

R A e ' MOST IMMEDIATE
E{:;’ owy - s . .
% %  +¢ '\ INDIAN COUNCIL OF AGRICULTURAL RESEARCH . \fﬂ ’
1 . 7 JE
o, KRISHI BHAVAN:NEW DELHI | nwexorne 2
“No. 109, Este. 1V Dated: 10th January, 1996
B
i . .
?o
{ The Directors/Project Directors/zonal Coordinators of ICAR
-i Research Institutes/ Project Directorates/ NRCS/. Zonal
l Coordinating Units. .



AR CINLLAN CUN CIL [w AGAL CULTURAL RESEARGH -
o LChaxt HE3uARCH Culiplil FUR Nu.,.n. REGLON - SRS
. y o TlNgul Uap' Barar aNL UL(JUALAYA 793103 g g)
- //nm Qrcun 3
s | s —
No. RC{B.) 1/89, Ut, Barapani, the 21st July 1995.

| o __(,)I n&ULA R'_ . &

o \:/413 ; :temovel of Ca*:egory Bar between Cat-I & Oat-II. L _ "

. ,’.';', . B I.n A:Oriﬁinue\tibn to th:n.e Ulfi cer circular memo No RC( BR 1/39
‘d_{:. 27 3 9:» all bechxilcal statf members of Category 1 (T-2 & T 3)

"'-.'group are re\iuested to furnish. atteeted copies of thecir academic

|

S 'qualin caeﬁ’Q‘:ertl fi cat e/t eohni cal quaJ.:L ﬁ cati on: cert:. fi cate in

' g.;".:the relev t

P

eld for mrther examlnatz.on by the Commxttee con-" -
:i...,st:x.tuted for the purpose in relevance to the Cound.l'e circular

.No 14(3)/94~Estt. IV, dt. 1.2 95. already virculated.

CALL. Heads of .Ld.VJ..SlOﬂS of HQ., Barapanl and Jt.D.i.rectors .

,;_"°1 the centres including I1/C KVKs are hereby requested to: circulate

poe f‘the circular amoungst the concerned Tech. Staff membera and to for- B

ke

' :'f."_"é-" Ward*their .certificates n.mmec.:.ately after’ recelpt of the aame for '

, further necessary action, ' f;" S |
Sd/— S. Laskar,
S , = , : | Dlrector.
o 1"“31‘0 NO#‘C(BK) 1/89, Dt, Barapani, the 2131: July 1995.'.
' MHead of Iivisions, ICAR, DBarapani, .
2+ All Jt,Olrectors, of ‘the centres,
\\&“ L 38 T/C XKVKay ;’ ' ‘ T / |
\.“‘\W_\_‘ ' ! . \ ‘
'\\\ —an . ‘ \( ‘\. ’.‘
k l
AIMINT ST;QL Tive- UF"I. CER,
AT
el
i'\‘ | /,?/d ¢ P _—
A\ A v y . f;(:
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//‘Q\ A
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TROIAN COURCTL OF AGRICULIURAL REsgapcy |I8s€ 'r!_i.ﬁﬂ;fi.’:ﬁ-

L ToCo MGG ESEARCH COMPLEX FOR NEH RECION S 11
VHROT ROAD, BARMPANI , MEGHALAYA-793 103 /4m\,e>o e~

e e (Bag1 /89 -
To -

Dated Barapant,the/;{}ﬂ;Junc, 1997 R?

AT Joint Directors/ileads of Divns.
ICAll Rescarch Complex,

Ul g Change of Category Bar from £-1-3 to I'~II-3,
»ir,

A comntlties has heen constituted at the Inatitute
level to consider change of category bar from T-1-3 to
I=II~3, A meeting of the commlttee was held on 04.6,97 "
at 11,00 AcMs and oll the cases were scrutinized, However,
it was mentioned that some necessary documents for some
of the candidates were not avatlable and the process could
not be completed. In order to ensure thot no eligible caca
i8 left out, you are kindly requested to furnish the
information as per the fermat attached,

A 1tst of the candigate is also enclosed for your
reference. If some name has nol been included in the list -
kindly point out fthe same., ¥Vou are requested also to furnish
attested copies of thelr qualifications,

sinee, 1t 15 o long pending cose,you are requested
to furnish the information by 31st, July, 1997, otherwise
the case will be considered on the basis of available
documents, Copy of the letier may be clreculoted among the
-1 -3 Y t(.lfj'o

R A4 This Lsaues
with the approval of Director,

Vours foithfully,

N
kncl, Proformid.lat oy - ‘ ;}%'7—*m67‘
CamAlad s . ; ’J)Bl1'
( MJRharmadphlang)
Administrative Officer.

#hh e
/ o M«/“ v o
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Hanexune -

o

INDIAN COUNCIL OF AGRIQLTURAL RESE~RCH

LCar REURYIRE: Cﬂ

<)

CompPLEAL FOR N, E,H, REGION

UlirOl fOADy Umkatny MEGHALAYA ~ 793 103,

KO p) 1 /69

/st

1n persuance of COhn(‘il' s lebtor No,5 14(3)/94—-3}5‘6‘5 AV

Q\L

\,/

Dated Umian, the 23rd Oct.'97.

o

t
It
I

dated 01,02 1995, .dated 10,0 1. 1994, dated 08.08, 1996 and as
Por the reoonmmndation of the Cemiuiitteo held on 01.08. 1997,

- the Director, IC4K Ressareh Complex forN.E.,H., Refrion, Umiam is
Pleased to allow the followirg Toarhnical

(Cat.I) to . place in T-II-3
- a5 shown against eachy-

— Ot

.Namo of the
ineunbent

I S,Umiam
T« SheRajal Kr, sukl abadya

2. Sh. Debabrata oy
3a Qho Vi 1\harsat1 .

v-: i{-.\bn.
5!Shnb’ltNoBO.rah\
_~5.sh.samir Kx, Son

78, Qunit Ky, Phukan.

H- Al’lﬂ\ ad

Prosent grada

undsr Cat.lXl

in the sealn
of (Rs, #00-2300/-)

e M e bt e et

8.9mt, anju Pbhukan. Ditta |
9, 8nt,Tuna Baruah
104 8h, Samarjyot:i Borgohain

11a 3k,

124 8h,-

13.8h,
1, sh,
154 8h,
164 sh,’

17, sh,

194 5h.
D.shy

kajen Ch, Baishya
Sabix Ghakraboxrty
Y. 8s Nongkynrih °
Jada kam Borah, :
UebaJyoti nhatta.rharg =Y
Shinew aJ_l Nongneng

kushal Ch,

Pabon gr,

Bora

Phukan

De ive BHaxman

Das

Manik ¢h,

o (10

e (O
o (JO—
e O~
o QO
~ do—

cat,II in
the gcale o

staff T- -3 grads
( cat,II) with effecet faom the date

-—n—-—-—--—-——.—_.,

afteor plar» i‘VG
ement under date

“of
f plo-

( Rﬁc TMOO"‘ 2300/-—) o~

-

e [o 5

| ¢4 ICSE

— Wi . e e b v e el

‘l 01.)$

—~do—

—_ ,dO»_ Lo
. =do~.

\..:..dc../_ )

- d0~
o e
—do

- 30w

L= G0e.

’ ""'do'—
| Zdo
md‘,:

- Q0.

b O
- O
| ~dc.
| —~do-.

- Cpxx_{;da;..P/Z:'
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§
i
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1
1
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1
1
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1
{
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?'-.._'."
v ST
! 2 s DR X 5
T-1-3_ 1-11-3 01-01-99
' 21. sh. Babaitu Thabah . _po-  =Do- -Do-
;_\}2./31. Prabhat Clg. Das -—Do-—' ~D0=- ~Do~
23. Sh. Shashi Xt., Dwivedi - Do~ ~Do- . ~Do-
2. sh. Haladhar Thakuria ~Do~ ~Do~ ~-Do=
- 25, Phen 3ing Syiem ~1)0 - -0~ ~Do~
265 5h. Munindra Kr. Das -Do~ ~Do= - ~Do=
27. 9nti Adomtimai Nongbri Do~ ~Do~ ~ o=
28, Sh. D.C. Deka | ~Do~ ~Do- ~Do-
29, sh. T.P, Pradhan " ~Do- - Do~ . ~Do-
. 30. 50, A.K. Dey -Do- ~Do- -~ Do~
31, Sh. Wagen d,h, bas' ~Do- ~Do~ - =Do=-
32, sh. K. Bamman A - Do~ ~Do- - ~Do-
33, Sh, Pranab ix. Baxman . «-DO~ ~Do~ _ ~Do~
34, Sh. Ashi shb pPas Choudhury O DO~ -pe-
35, Sh, Deben Ch. Das ~Do- -Do- ~Do-~
36. Sh. S.w. Talukdar " -Do- ~Do- ~Do-
37. sh, Bikash Ch. shamma ~Do- - Do- ~Dor
}8. sh, Liana Mizo - _ | ~Do~ ~Do- -]0=
"39. sh. Pranab Kr. Dey -Do= ~ ~De- -Do=
“,'O. sh. Rama Kant Tiwari . -~Do~ - -Dpo- _"D_Q"
W sh, P Singh(Traisferred DO-'
o to IGFRL, Jhansi) ~Do~ ’—DO-‘ | -
42, sa. Rameshwar. Rai - ~Do- «Do- "'DO"
43, sh, Jayanta Das w0 ,‘-,m" “W‘
- i, She AJK. Deka eDOw » Do~ ' "v_o'
45- Sh, . Iﬁajakw Do~ ~Do- ' -Do- |
L6, sh. sanjit Dutta ~Do- ~Do- =TT
47, sh. Kiogshon Kh,a.rpuri. -Do~ ~DO= ~D*" )
bg, 3h. G.n. Basumatary ~ =Dow »DO= -
t‘9 sh, Ain Singh Shongwan -DO- - ~Do~ "Fﬂ" ,
33. Sh.‘lxaushalendra Prasad DO ’—DO?' L=
51,  Sh. O. ‘Pyngrope «Do= . =DOe "m’
. Contd.P/3-
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52, sh, namal Ranjan Ghosh -Do- -Do- ~Do~
s;ﬂ'{o Sh. Ashi sh Chakraborty ~Do -Do- Do~
J+ Snt. savita liehrotra ~Do- ~DO= ~ Do~
" 55. sh. Debabrata Choudhury ~Do- " —Do~ -To~-
56s sh, Malay Gupta ~Do= ~TDo- - Do~
37. sh, 3wapan Kr. Das -Do ~Do- ~Do-
B, Sh, Swapan ir., Lodh ~Do- - Do~ 21~7-97
¥+ shi $ribath Debnath ~Do- -To- 01-01-95
609 Sh, ;’ianu Laskar -Do~ ~To-~ ~Do-
5157 Sh, P,K., Bhattacharya ~Do~ - Do~ ~Do-
52’“ Sh., Jogendra Deb Barmman ~DO- —Do- =10~
83. sh. wepal Debnath ~Do~ ~Do-~ -To~
) %, sh. Pradip Banaan ROy -DO— ~Do=- ~Do~
65, sh. Nimial Kr. Das ~ Do - Do~ ~Do-
ManNL PUR
66, sh, G.x,R. ‘Néga -~ ~Do= ~Do~
67. smt, Chandralekha Devi -Do- -J0- -To-
BR. Sh. M. Sondi luao ~]o- DO~ 28-06~9 5
89, Sh. A, Monohor i ngh -Do "= DO= 01-01-93
?0. She A, Prenjit §ingh’ ~-Do~ o Do~ "P“"
71. sh. Y, Rajen Siogh DO - Do~ ~ Do~
T2, sh. K. lMomon Si'ng,h -]~ ~Do= ~Do~
73. Sh. M. Raingam ~Do- - do~ - Do~
. sh. D.C. Baruah . ~To- — Do~ ~Do-
75. Sh. 8.0C. Yohain ~po~ ~Do~ ~ Do
76. sh. B. Talukdar —DO- -0~ ~ Do~
T7. sh, ¥, Hanl;,‘}ioiue -0~ —-Do~" -
78. Sh. S.5. Sing ~Do~ ~o-  =Dom
3. sh. J.C. Shama +D0- ~Do- - ~Do=
80. 3h. K.V, Kgajhii —Do- ~Do~ 21-3-95

Contd.P/4 s
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8]- Sh. Lalgimliana . -Do- ~Do- 01~01-95
82, Sh. Durgesh Chanda ~Do~ - Do~ =Do-
83. sh. Lalrinawma Pachuau  -Do- ~Do- -Do=
&4, sh, A, Sangzika DO~ - o~ DO~
85. Sh. R Zolthuma - IO~ o DO - ~Dom= -
AVi TU 24
87. sh. ?rauod Ch, Shama ~Do~ - = DO -Do~
. nsww&iy,. «ﬁ7f5 ,
( M,J, KHARMAWPHLANG )
ST e - , « - Adninlstrative Officem,

Memo, No. RC(BR)1/89 Dated :-23=10-1997,

Copy forwarded for information and necessary action to :-

T+ F.A0., ICAR (RC), Unian.

2. A.A.0., ICAR (RC), Umiam,

3. Joiht’Directors', iCARv(RC) for NEH Region, .

4, Scientist, Head of concerned Division, ICAR (RC), Umiam, .-
S Personal file of concerned staff. |
&, Assessuen’, File,

Te. Sh. P, Singh, IGFRI, Jhansi, {(U.r.) o

8i" The Administdtive Offiger, 1GFRI, Jhansi (U,P.)

9.

Sh, Rama Kant Tiwari, NRC for Rapescedsdiustard, Sewar, Bharatpur
(Raj.) - 321 303, : :

10, The Asstt.Administrative Officer, NRC for Rape#ququstard,ASgW§P/

Bharatpur (Raj.)-321 303,

( M.J. Kharnfawp '
Adninistrative Officer,

. persQn concerned, S .
o e P o ‘ .Eip ELLHTfﬁ:}.
’ | ' lang )
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH »
- ICAR RESEARCH COMPLEX FOR N. E . H. REGION
UMROI ROAD ,UMIAM

NO.RC( R)20/99 Dt. The 2nd Dea 99
ORDER

In the light of the judgement of the Hon’ble CAT , Jodhpur Bench’s
judgement dt. 18.3.99 in O.ANo.91/98 endorsed vide council’s letter F.No.15(9)99-
Estt.}V  dt 28.6.99. which was duly circulated to the all concerned and also in view of
the fact that the constitution of the committee for removal of category bar of technical
Staff T-1-3 of the Institute as well as it’s recommendations were not as per norms/ in
“conformity with the Rules 6.2,7.4 and 7.5 respectively of the Handbook of Technical
Services of ICAR , the removal of category bar of Technical Staff (T-1-3 ) issued vide
this oftice orders (1) No.RC(BR)1/89 23.10.97 and (2) No.RC(BR)1/89 23.12.97 have
been cancelled with immediate effect pending recommendation of a duly constituted
Departmental Promotion Cum Selection Committee under Technical Service Rules.and

further orders.

Accordingly , all the technical statf placed in the grade T-II-3 vide
abovementloned office orders may be treated as withdrawn with immediate effect.

( N.D.Verrma )
Director

Copy forwarded for information and necessary action to :-

1. FAO./A.O ICAR Res.Complex Umiam.

2. A A O.(Estt)ICAR Res.Complex Umiam.

3. Joint Directors of Centres/Head of concerned Divisions of Complex Hgs.
"4, Personal files of concerned staff.

5. Sh. P.N.Singh, IGFRI , Jhansi

6. Sh.R K .Tiwari NRC for Rapeseed ,Bharatpur-321 303(Raj.)
7. Asstt. Admn.officer, NRC for Rapeseed ,Bharatpur-321 303(Raj.)
8. Sh. N.C.Das ,CPCRI Regional Station ,Kahikuchi.

9.
1

Administrative Ofﬁce{ CL"CRI Rmmnal qratmn Kahlkuclnb Cit Teied
| gty dewlo, oA X
0. Persons concemed
To, e
Jsml Prabhat Ch,Das, a3
| Fieldman, T-1-3
ICAR, Umiam @
P el

° L
8, g comeced W =
— C\\*\)( \
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TNDIAN COUNCIL OF AGRICULTORAL REsEaRc
KRISHI BHAVAN : NEW DELUT.
o N0 15(9) /99-pert . v Dated 79 June, y9

(¢]

" The Director(g),
All ICAR Institutes.

Subject: CAT Jodhpur judgement dateq 18.3.99 against the O.A. No.
91/98 filed by Shri Babu Lal Prajapati Vs ICAR.

2, Shri Babu Lal Prajapati,T-1I1-3 hag filed court cage aééinst

council’g instructions issued vide Council‘’s letter No.14-3/94-Egtt.1v "

dated 10.1.96. The Category bar has been removed vide council’s letter
No.14-3/94-g.1v dated 1.2.95 ang it has been provided therein that

will count towards Computation of five years of service for merit
promotion. The Provision No. (2) has . been withdrawn vide Council’'s
instructicns letter No.14-3/94-E.71v dated 10.1.9¢.

3. The CAT Jodhpur has delivered Jjudgement that a candidate can

Yours faithfully,
o’

: oy

. .57 Sethi )
Under Secretary(Tech)

— #

1

Copy to:-~.

1. All Section in ICAR including K.A.B.

2. All dealing Assistant in Estt. v Section.

3.° Copy for file No. 14-3/94-Egtt,1vV. -

< e N
\”s‘“@)—"" - Q’
LA XNy (A6, SETHI)

. : Under Secretary (Tech.)
?' " - et (
S S/ L
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Tim virecior, ' CE

ILA e ieareh Lomplex tor NEN Hueian,
Umiom,

(Throuyh proper channel)
Sub ¢ ftemovul of category voer and subseyuent imposition of the same

et

e

Your Lircut-r !o. ML(1)17/85 dlo. e3rd Vec.,'99,

Sir,
Lith rererene in aboye, I bes to lay the following iew lines
for your kind congiderstian nnd necessary actiun

That Sir, in & sue rmole sction, Office removed cateyory bar
Yrom cateyory 1 to cote,ary 11 vide order no. nC(tn)/1/89 ded.
<3rd (Oct.,'97 wherein 1 vas pleced in Letegory 1I that is {-I1-3
from T21-4 wee.T. 151,95, ’

N Ns per the above suo roto decision I sm due to get promotion
T4 w.e.r. 121.2000.

But it 'is very surpriaing that Ufrice all of & suduen, without
e fforaing any opportunities imposed the seme cstegory har on me
taking the plea of hon'ble cAT judjcment of Joahpur HBench vide
udfice Order No. RC(R/Z2E/99 dtd. 2.12.99.

Here, according to my knowledge the ples mado by the office
for sbove removal is contredictory to thet of Hon'bie CAT judgement
a8s the same 15 not at ali related to removal/withdrawi of category
bar.

Further, imposition of category bor,which was removed more
than two years vack by » suo rots order, is ageinst the spirit of
Justice and ayeinct the proviwion of bovt, of India's on promation.

Under the above ciicumetances, I request your kind honour
to kindly reexsminz the case in -he Light of notursel justice
snd Jovt. Of India's provision to this effect., o

Further more, 10 is Seen thet slonguwith obove imposition of
cotegory ber two more orcder, have Leen disployed on the Notice Bonra
related to promodtion/ removal of category bar etc. of some
technical personnel wheiein -ome of the existing T=I-3 technicel
personnel,so colled Qunlifiog {as they do not fulfil the qualificetion
criteris nof Appendix =1V of Rulz 7.5 of I5R) were ploced straight way
to caterury T=11-3 w.e.f./befween 1,7.88 to 1.1.94 stating the
provision of 7.2, 7.5 of [Lk,As per the provi.iaon of 73R which deals
with promotion of techmical perennnel that is 33 1/3 % quota under
promoution,

Here, the word prorstion o5 per the sovt. of India decision/
TSR promotion cen be made to any person an catesory 1 of any grade
possSessing qualification prescribad for category Il woulrd be
entitled to be promoted :n ciétejory I Grade T=I1-3.

“The above nction of the nfrice which overlnoks the fact

Cthet betueen Grada T-11 of cateqory 1 and Gr. 1=11-3 of votegory 11

there is » Gredd of T-1-3 nf cateaory I which tn be filled up through
Selection methnd subject Lo nvoilobitity of vacancies.

hs per the plain reecdiny of the oraer No. NC(H)ZU/99/41 dtd.
11.12.99 and wrdrr Mo. wl(K)21/99/42 dio. 11.12.99¢, 22 vacancies
have Leen filled up, 1t rean: to -fill up 22 vacancies Oftice need
2t least 66 sanctinned posts of T=11-3 which 1 believe is not
?vnilablc‘und,wéll Cras.s %hq.tnafl snnc?ion p?;%s, 1fmgfﬁésgr§ekes
inty cansiderctian the exioiing flllfj 1n position,

A &
N i .
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. .
under aony circumstonce.,, pr snolion mada through selection con -
not have relrospective cffect thet is prior to selection ¢
process, :

The above poste wore filled up without nny notirication
which 1§ mondator; as per roule.

In view of the obove, it may pleose be noted that
if the obove Oraer ere not reexanlngd/cnncelled, the same
will adversely effect our cercer advancem=nt because of
artificial naon-availability of the posts due to above action,
which 1 kelieve wirs done with 111 motive for self interest
nenlecting/vinlating ‘the Couneil's instructions to this
effect by misreprecsvnting the same ta the selection Committee
by the concerned Section.

Unucr the sbove circumstances, 1 request your kind
honour to look intn the mattcr at an esrly date.

thanking you,

- : " Yours taithrusly,

P

[P

'cz«-\n]&w“”“
C-p-c!:-eoﬁfs D
/n\{‘mm//)fﬂ(/‘ffdca”‘“
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/No. RC (R) 22/99/6

are placed in the grade T-3 in the scale of Rs.4

— Kb 7 )
INDIAN COUNCIL OF AGRICULTURAL RESEARCH .
ICAR RESEARCH COMPLEX FOR  N.I1L REGION.

UMIAM-793 103.

ORDE R

Dt T1

VAHWWexX o ne —

1 27" September , 2000.

! i

b’

RO

in pursuance of the Councils instructions vide No.18-1/07.EsttIV dt. 3.2.2000 and on
recommendation of the Five Yearly Asscssment Committee , the following techni€al STaff  in the
grades T-I-3 (Group I and II of Category-I ) of ICAR Research complex for N.E.H. Region , Umiam

against each :-

2

SI. | Name of the Technical Desig- Name of Date of effect
No. | Personal (Sh./Smt.) nation Centre
1 Jumgo Basar Lab.Asstt AP.Centre 3.2.2000
2 | Niranjan Tat Fieldman A.P.Centre 1.7.2000
3 | Kingson Kharpuri Lab. Asstt Hgs.Umiam 3.2.2000
4 | Sashi Kanta Dwivedi Lab.Asstt Hgs.Umiam 3.2.2000
5 | Shinewell Nengnong Lab.Asstt Hgs.Umiam 3.2.2000
6 | T.P.Pradhan Fieldman Hgs. Umiam 3.2.2000
7 | P.N.Singh Fieldman Hgs.Umiam 3.2.2000
5 Rameswar Rai Stockman Hqs. Umiam 3.2.2000
9 | A Das Choudhury Fieldman Hgs. Umiam 3.2.2000
10 | C.Liana Mizo Fieldman Hqgs.Umiam 3.2.2000
11 | G.K Basumatari Stockman Hqs. Umiam 3.2.2000
12| H.S Nongkynrich Fieldman Hgs. Umiam 3.2.2000
13 | Kushal Ch. Bora Ficldman Hgs. Umiam 3.2.2000
14 | Paban Kr. Phukan Ficldman Hgs.Unnam 3.2.2000
15 | D.C.Barman | Ficldman Hgs.Umiam 3.2.2000
16 | Manik Ch. Das Fieldman Hgs.Umiam 3.2.2000
7 | Bubaitu Thabah IFicldman Hqs.Uniam 3.2.2000
AR Prabhat Ch. Das F1eldman Hgs Umiam 3.2.2000
19 | H.Thakuria Fieldman Hgs.Umiam 3.2.2000
20 | Phen Singh Syiem Fieldman Tgs. Umiam 3.2.2000
21 | Munindra Kr. Das Fieldman Hqgs. Umiam 3.2.2000
22 | Ajomtimai Nongbri Fieldman Hgs.Umiam 3.2.2000
23 [ AK.Dey Fieldman Hgs.Umiam 3.2.2000
24 | Nagen Ch. Das Fieldman Hqgs.Umiam 3.2.2000
2> | K.Baman Ficldman Hgs. Umiam 3.2.2000
26 | Deben Ch Das Ficldman Hqs. Umiam 3.2.2000
27 | SN .Talukder Fieldman Hgs. Umiam 3.2.2000
25 | Bikash Ch.Sharma- Ficldman Hgs.Umiam 322000
29 | Pranab kr. Dey IFieldman Hgs.Umiam 3.2.2000 _
20 [ CDeka o Ficldman Hgs.Umam 322000 |
31 | Jayanta Das Fieldman Hgs. Uniam 3.2.2000
32 | P.K. Barman Ficldman Hags. Umiam 322000
33 | AKX Dcka Ifieldman Hgs Uniam 1 3.2.2000
34 | G Kharkonpor Fieldman Tlgs. Umiam 1.7.2000
3% B B Chlla Ficidman o Ui~ | 17 3000
" 3G | Terun Ch.Sharma Ficldman las Un'li;le]_______ 1.7.2000
37 | B.R.Marak Ficldman KVKTura 13220000~
383 | K.Soni Mao Lab. Asslt Mampur 1322000
39| KMomon Singh Ficldman Manipur ] 322000
40 | M Raingam \LA Ficldman Manipur 1322000
41 | A Maihar Singhy o f——y Ficldman Manipur -] 322000
W Vg TR i
Y VT ) 2
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, 500-125-7,000/- with effect from the dates shown '
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42 | A.Premiit Singh | Fieldman™ [ Manipur 3.2.2000 "7
43 | Y. Rajen Singh Fieldman Manipur 3.2.2000
44 | R N. Paith Fieldman Manipur 1.7.2000
45 | A.Sangzika Fieldman Mizoram 3.2.2000
46 | Lalsim Liana Fieldman Mizoram 3.2.2000
47 | Lalinawma Pachuau Fieldman Mizoram 3.2.2000
48 | R. Zokhuma Fieldman Mizoram 3.2.2000
49 | Durgesh Chanda Lab. Asstt Mizoram 3.2.2000
o0 | B.Talukder Fieldman Nagaland 3.2.2000
91 | N.C.Borah Fieldman Nagaland 3.2.2000
52 | K.C.Handigue Fieldman Nagaland 3.2.2000
93 | Sona Babu Singh Fieldman Nagaland 3.2.2000
o4 | Jadav Ch. Sharma Fieldman Nagaland | 3.2.2000
95 | DilipThapa Fieldman Sikkim | 3.2.2000
o6 | P.T.Youzon \ Fieldman Sikkim | 3.2.2000
57 | Ramesh.Kr.Chettri Stockman Sikkim 13.2.2000
o8 | Lok Nath Khatiwara Fieldman Sikkim [ 3.2.2000
S9 | A.P.Dubey Fieldman Sikkim | 3.2.2000
60 | A.K.Bhattacharjee Stockman Sikkim ! 3.2.2000
61 | Maheswar Singh » Fieldman Sikkim | 3.2.2000
62 | Gopal Darjee Stockman Sikkim 1 3.2.2000
63 | J.P.Pandey Met. Obsevr. Sikkim 1 3.2.2000
64 | Manan Yadav Fieldman Sikkim | 3.2.2000
65 | Laxman Chettri Stogkman Sikkim | 3.2.2000
66 | Jiwan Kr. Rai Stockman Sikkim 1 3.2.2000
. 67 | Budha Gazmer Stockman Sikkim 13.2.2000
68 | K.B.Basnett Stockman Sikkim 1 3.2.2000
69 | M.K.Karkidholy Fieldman Sikkim 1 3.2.2000
70 | S.B.Prasad Stockman Sikkim : 3.2.2000
71 | Basudev Ghosh Fieldman Sikkim 3.2.2000
72| B.N.Maurya Fieldman Sikkim 1 3.2.2000
73 | Nirma! Kr. Das Lab. Asstt Tripura 3.2.2000
74 | Malay Gupta Fieldman Tripura 3.2.2000
75 | Sribus Debnath Fieldman- Tripura 3.2.2000
76 | Swapan Kr. Lodh Grader Tripura 3.2.2000
77 | P.K.Bhattacharya Fieldman Tripura 3.2.2000
78 | Kanu Laskar Fieldman Tripura [ 3.2.2000
79 | Debabrata Choudhury | Fieldman Tripura | 3.2.2000
80 | Swapan Kr. Das Fieldman Tripura | 3.2.2000
81 | Jogendra Deb Barman Stockman Tripura 3.2.2000
82 | Ranjit Sen Met.Obsevr. Tripura 1.7.2000
83 | Pramod Ch.Sharma Fieldman Tura | 3.2.2000
84 | R.C.Tamuli Fieldman AP Centre |1.7.2000

No. RC (R) 22/99/6
Copy forwarded to :-
F.AO/AAO.(Lstt),/Head of Division/Joint Dlrcclor of centre concerned.

.
2.
3.

Personal file/Service B
Persons concerned.

ook.

Sd/-

( N.D.Verma )

Director

Asstt. Admn. Officer. (Admn.)

Dt. The 27" Scptember , 2000.
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'BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL s: GUWAHATI BENCH :3
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AT GUWAHATI .

ORIGINAL APPLICATION NO. 12/2001

shri Ashish Das & Ors, ees Applicants,

- Versus =

Union of India & Ors, ees Respondents,

The Respondent Nos, 2 and 3 beg to file their

Written Statements as follows :=-

1, That all the averments and submissions made
in the Original Application are denied by the answering
respondents save what has been specifically admitted

herein and what appears from the records of the case.

2., That with regard to the statement made in
paragraph 1 of the Original Application ( hereinafter
referred to as the 0.A. ) the answering respondents beg
to state that while the order No., RC(R) 20/99 dated
2.12,1999 has been issued by the Institute, it appears
that there was no order issued on 27,9,1999 as stated
by the applicants. Perhaps it should have been No, RC(R)
22/99/6 dated 27.9.2000.

contd... p 2.



W)

3. That with regard to the statement made in
paragraph 2, 3 and 4.1 of the O.A. the answering respon-

dents have no commehts to offer,

4, That with regard to the statement made in
paragraph 4.2 of the 0.A., the answering respondents beg
to state as.per council's order No. 14(3)/94-Estt JV
dated 1.2,.,1995 category bar between Category I and II

has been lifted w.e.f, 1,1.,1995 inly in fes_pect of
employees in category I, possessing educational/technical
qualification as on 1.1,1995 prescribed in the Technical

Service Rules of ICAR for direct entry to Category II.

The council vide Order No. 14(3)94/Estt JV

dated 10.1,1996 communicated the decisions of the council

- regarding counting of the service rendered in this grade

of T=1=3 on removal of category bar from Category=I to
Category-II i.e. on placement of technical personal in
T=II=3 from @ T-I-3 grade for the purpose of Five Yearly
Assessment, their services rendered in T=II1=3 grade will
only be counted. In other words, the service rendered in
T-1-3 for the purpose of computation of five years of
service for grant of merit promotion/advance incfements
from T=-II-3 to T-4 shall not be counted. The council vide
aforesaid letter dated 10.1,96 withdrew its earlier trder
dated 24.8.1995 for keeping in apbeyance the order for

removal of category bar dated 1,2,1995,

Purther the Council vide order No., F,14(8)/

contd ...



2.

94-Estt JJV dated 6.4,1995 issued relaxations in qualifi-
cation for promotion from €ategory I to Category Ii in

the functional group of Library/Information/Documentation
and Press Editorial Staf€ in respect of council's employees
in position as on 1.1.1977, Thereafter vide letter No,

14(3)/94=-Estt JIV dated 8.8.1996 conveyed the decision of

the Council that the council's employees in service as on

1.1,1977 and possessing alternative gqualification in terms
of ICAR letter No, 7{(10)/78-Per IV dated 27.1;1979 and
letter No. 14(8)/94-E .IV dated 6.4.95 will also be eligible
for category promotion from Category I to Category II

w.e ., 1,1,1995 in terms of Council's &etter dated

1.2,1995,

The Institute vide order dated 3.6,1997
constituted a committee under the Chairmanship of br, U.C,
Sharma, Joint Director of the Institute to screen the
eligible employees working in T-I«3 grade and to recommend
to the competent Apthority for removal of category bar
for placement in T-II=-3 grade of Category II as per
conditions laid down in letter dated 1.2,.,1995 and 27,1.79.
The Committee examined the particulars of the T-I-3 empl=
oyees of the Institute including employees of its centres
and recommended to the Authority vide their recommende@ion/
proceedings dated 16.9.1997 and the same was duly concurred
by the Administrative Officer for the approval of the same

and was approved by the Director on 30.9.1997 and

contdesee



accordingly, the Institute had issued an order dated
23.,10,1997 removing the category bar in respect of 87

T=]l =3 employees w.,e.£. 1.1,1995,

However, the committee while scrutinising
the eligibility of the employees in the grade T-I-~3 for
removal of category bar has committed certain lapses in
making the recommendation in favour of many non=eligible
employees, As a result the order for removal of category
bar dated 23.10,1997 contained names of many person who
do not possess the required minimum essential qualification
as on 1,1.1995, It was as contained in the aforesaid
letter dated 27,1.,1979, It was also pointed out that
constitution of the committee vide order dated 3.6.1997
was also not in accordance with the rules/instructions for
constitution of such committees as neiter any outside
expert nor any SC/ST officer was nominated in the committee
as is required as per rules 7.4 of T.S.R. These lapses
came to light only after issuance of the aforesaid orger

dated 23.10,1997,

In fact, after the issuance of the erroneous
order dated 23,10.1997 there was wide spread resentment
leading to grievances from thousands of technical persons
both (1) those possessing requisite qualifications and
(2) other equally placed technical persons who were not
beneficiaries of such erroneous order from within and

outside the Institute, It had created a sort of imbalance

contd,.,..
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in the entire technical services of ICAR, In view of the
above anomalies and reeentment, the Competent Aubhority
i.e. the Director has immediately comstituted a review
committee to review the whole matter and advice to the
Director in accordance with the rules. However, flue to the
busy schedule of the Chairman of the review committee,

the review could not take place immediately and another

committee was constituted vide order dated 13.8.1998,

The committee under the Chairmanship of Dr, .
B, Lal although made many sittings as an 26.2.1999, 5.3.99
and 17.5.99 etc., and examined the representations received
in the Institute against order dated 23.10.1997 and also

examined the various circulars pertaining to removal of

category bar but failed to give any specific recommendations

in favour of recommendations of earlier committee which
had recommended the removal of category bar of T-1-3
employees on 16.,9,1997 and in the light of the Judgement
of CAT Jodhpur dated 18,3,1999 in O0.A. No. 91/98 filed by
Shri Babulal Prajapati Vs, ICAR endorsed to the Institute
by the ICAR with a direction to deal the cases of similar
nature as per the Judgement and the proposal on the Note
Sheet No, 7/N of RC(R)20/99 dated 20.8,99, the Competent
Authority i.e. the Director has approved the proposal of
administration to cancel the erroneous order of thé
Institute for removal of category bar issued vide order
(1) No. RC(BR)1/89 dated 23,10,1997 and (ii) RC(BR)1/89

dated 29.12.97 and had withdrawn their placement in the

contda...



Gr, Y-11-3 with immediate effect pending recommendations

of a duly constituted DPC-cum-Selection Committee under

" rule 7.4 of Technical Service Rules, accordingly, an order

No., RC(R)20/99 dated 2,.12.1999 was issued, However, the
Director has constituted a DPC-CUM-Selection Committee |
as per the composition proposed by the AAC(Admn) under
the Chairmanship of Dr., S$.V. Nagachan, Joint Director,
ICAR, Manipur Centre for further needful action in the
matter, The committee held its meeting and conveyed

the Director that a thorough scrutiny is required in
categpry bars and their promotion matters relateq to the
orders issued previously. Accordingly, another committee
was nominated under the Chairmanship of Dr, Nagachan,
Joint Director to conduct a thorough review in category

bar removal case and representation received.

In the mean while, in a related development,
concerning of grievances of technical personnel, council,
with the approvalﬁof the Governing Body vide its order £
dated 3.2.2000, prescribed modified Technical Service
Rules on the basis of which the applicants and others
were placed in the Grade T-3 vide duly constituted DPC

vide order dated 2.5.2000 and 18,.9.2000 and DPC proceedings
dated 22.9,2000,

However, in order to protect the service
benefit of the applicants or others who could not be -

placed in Category II w.e.f. 1.1,1995 for want of requisite

contd...
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minimum assential qualifications have already been
assessed by a duly constituted DPC as per provision under
Technical Service Rules for the period of service rendered
in the Grade T-I=3 and prior to placement in the Grade
T-3 for each of the completed 5 years terms, Accordingly
they were grénted advance increments vide order No. RC(R)
20/99 dated 11.12.1959, No. RC(R) 22/99/4 dated 26,9.2000,
No. RC(R)22/99/12 dated 29.9,2000 and 9.10.2000 etc, Out
of the possible maximum 3 (three) advance increments to‘
be granted in a particular grade as per Technical Service
Rules which the applicants have accepted without any hint
of protest. It is to be mentioned here that three advance
increments granted w.e.f. 1.,1,1995 or afterwards are only
consequent upon withdrawal of the order dated 23.10,1997
and as per the TSR, the applicamnts are not entitled for
grant of both the benefits of advance increments and
restoration of the eroneous category bar removal order

on 23,10.1997,

Copies of the aforesaid letters dated 1.2.95,
10.,1.96, 6.4.95, 88 8.,8,96, 27.1.79, 3.6.97.
proceedings dated 16.9.97 duly approved by
the C/A dated 30,9.97, Office order dated
31,7.98, 13.8.99, Note sheet dated 20.8.99,
Order dated 4.2.2000, 3.2,2000, 2,5.,2000

and 18,9,2000 are annexed hereto and marked

as Annexures = R1l, R2, R3, R4, R5, #R6, R7,

tive ly .

contdeee



Se That with regard to the statement made in
paragraph 4.3 of the O.A; the answering respondents beg
to state that the applicants were initially appointed in
the grade T-1] / T=2 in the category-I and not in the
grade T-I-3 as mentiobed in the application and were
subse@nently plaéed in the grade T-I=3 through promotion
from the grade T-2, The category bar was removed vide
Council's order No, F No. 14(3)94-Estt.IV dated 1.2.95
onlj in respeft of those staff possessigg the required
minimum essential qualification, Even prior to the issue
of Council's order dated 1.2.1995 there was promotional
amenue of technical staff in the Category-~I, but the same
was limited to 33.3%'va¢ancies in the grade of T-II—§ in
Category-II and it was also meant for only those employees

possessing qualifications prescribed for direct entry to

Category=-Il1. The order dated 1.2.1995 issued by the Council

pﬁrsuant to the decision of Governing Body of ICAR im
only to extend the scope ® to all technical personnel

holding T-I-3 in the Category- II as on 1.1.1995 irrespec-

tive of availability of vacancy, over and above the Departe-

mental Promotion quota of 33.3%. Therefore,it is not

correct that category bar has been lifted between Category-

I and II in general for all Technical Staff in the Category

I irrespective of their educational qualification.

6. That with regard to the statement made in

paragraph 4.4 of the O.A. the answering respondents beg

cond.,..
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9.

to state that the educational qualification of each of
the individual applicants has been presented in the
following table and the required qualification for removal
of category bar as on 1.1,1995 prescribed vide Council's
order dated 1.1.1995 and 8.8.1996 have been ixresented

in a Chart, which is annexed hereto as Annexure = R15.

sl. Name of the applicant Educational/

No, Technical
e e mm e iS@ i Elcations
1, sri A. Das Choudhury P.U. (Com,)

2. Sri Ajit Dey H.S.L.C.

3. Sri M.C. Das H.S.L.C;

4, Sri P.K. Phukan H.S.L.C.

5, . 8ri T.P. Pradhan H.S8.L.C.

6. Sri H. Thakuria H.S.L.C,

7. Sri Rameswar Rail I.sc ( Inter Sc.) T
8. Sri H.S. Nongkymrieh P.U.

9. Sri Deben Ch. Das H.S.L.C.

10, Sri shinewell Nongneng PJU. (Sc.p

11, 8ri Jayanta Bas P,U.

12, Sri Dilip Ch, Barman ' H.,S.L.C.

13, Sri Kshitendra Barman H.s.L.C.

14, sri Deben Ch, Deka H.8.L.C.

15, sri Munindra Kr, Das H.S,LC,

16, Sri Bubaitu Thabah | H.S.L.C,

17, Sri S.K. Dwivedi P.U.,

contdese
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18, sSri K.C. Handique pa. (Com.,)
19, Sri P.,. Dey H.S.L.Co
20, Sri Phen Sing Syiem ) H.S.LoCo
21, Sri Prabhat Ch, Das H.S.L.C.
22, sri s.N. Talukdar H.S.L.C.
23, Smt. A, Nongbri H.S.L.C.
24, sri K.C. Bora H.S.L.C.
25, Sri Bikash Ch. Sarmah H.S5.L.C,
26. Sri P.K. Barman H.S.L.C.

As none of the above applicants possess the
required educational/technical qualification as per
Council's order dated 1.,2.1995 and 8.8.1996 they are
not eligible for lifting of category.bar on the strength
of these orders. Council's Order dated 10,1.1996 was in
supersession of its earlier order dated 24.,8,1995 keeping
in abeyance of the initial order for removal of category
bar dated 1,2.1995 and to clear the confusion regarding
computing the period of service rendered in the grade of
T-I-3 i.. prior to possession of necessary educational
qualification and removal of category bar, Therefore,
it only underscores further the necessaty of technical/
educational qualification to be qualified for either
category jump or for computing eligibility for next

higher grade,

contd.,...
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7. That with regard to the statement made in
paragraph 4.5 and 4.6 of the O0.A, the answéring respondents
state that it is only a routing matter to call for nece=
ssary documents from the technical staff to furnish their
educational/technical qualification to update their
service records and to place them before the committee

for determining their eligibility for removal of category

bar,

8. That with regard to the statement made in
paragraph 4.7 of the O.A. the answering respondents state
that the order dated 23.10.1@97 was erronecusly issued’
and was withdrawn vide order dated 2.12,1999 as it has

been stated earlier,

9, That with regard to the statement made in
paragraph 4.8 of the O0,A. the answering respondents state
that after issue of the order dated 23,10,1997 it was
found that certain lapsesy have occured in respect of
both constitution of committee for removal of the category
bar as well as in determining the eligibility criteria
in terms of the Technical Service Rules of ICAR and since
the same was $ssued on the advise of a committee, autho-
rities immediately took action and processed the matter
further for their review to weed out the names of those
staff who do not possess the required educational and
technical qualification, but were erroneously included
in the proceedings of the committee for removal of

category bar on the basis of which order dated 23,10,97

contd ...
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was issued. Accordingly a Review Committee under the
Chairmanship of Dr. H.S. Gupta was constituted vide
Office Order No. RC(BR)1/89 dated 31.7,1998 followed

by orders of even Nos,. dated 13.8.1998f In the meantime
Council circulated the copy of the Judgement of CAT
Jodhpur Bench vide its F, No, 15(9) Est.IV dated 28 .6 .99
with the instruction that similar cases may be dealt
with according to the said judgement. As already mentioned,
the above judgement was in regard to Council's Order
dated 10.,1,1996 which was issued in c larification of the
original order for removal of category bar dated 1.2 .95,
Finally, on the outeome of the different sittings of the
Review Committee Meetings on the erroneous order datred
23.10.1997 as well as in the light of the Hon'ble CAT's
Judgement, Director vide his order dated 2.12,1999
withdrew its order dated 23 10,1997 pending recommenda-
tion from a duly constituted committee as per provision
under Technical sService Rulés and further orders., After
thorough scrutiny of the matter of the applicants, it
was found that they do not possess the required mimimum
essential qualification for removal of category bar,
Therefore, the content in the application that they were
enjoying the benefits of higher post/grade from where

they were reverted to the earlier category is not tanable.,

A copy of the Note Sheet dated 27.4,.,2000

and proceedings of Review Committee are
annexed hereto and are marked as Annexures-
R16_and R17 respectively.

contd ...
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13. That the respondents deny the correctness

of the statement made in paragraph 4.9 6f the O.A. In
fact it was at the initiative of the authorities vide

its Circular No, RC(G)17/86 dated 23.12,1999 that repre-
sentations were invited from the technical staff to be
received upto 3lst January, 2000 in ordef to make it
convenient to redress their grievances/representations

if any at a time, Accordingly, a Committee was also
constituted vide Order No. RC(G) 17/86 dated 4.2.2000

to sort out the grievances expressed in the representations
and on the basis of recommendations of the committee,
orders for removal of category bar of all the eligible
technical staff in the grade T-I-3 were issued vide duly
constituted DPC vide order dated 22.5,2000 and Note Sheet
dated 12 .6.2000 and as per proceedings of DPC dated

14 .6,2000 and order dated 14.6.2000,

It was only a related development that the
Council Authorities with the approval of the Governing
Body issued the order dated 3.2.2000 wherein the entire
matter of removal of category bar and other service
conditions of technical persomSwere modified, Om the
basis of this order, all the eligible technical persons
in the grade T-I-3 including the applicants were placed
in the grade T=3 vide office order dated 27.9,2000, Since

the grievances of the applicants for placement in the

contd...
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Category-I1 have already been met. It is not true that
their representations are yet to be disposed. In fact
neither the applicants preferred to represent against
the grant of advance increments to them £ nor even |
represehted after their placement in the grade T-3 vide -
order dated 27.9.2000 which only confirmslfurther the
mgikknmrkx legitimacy of the office orders as well as'
settlement of their grievances, It is also to mention
here that all the incremental/financial benefits accrued
to the applicants after the advance increment orders
issued by the authority to the applicants consequent
upon withdrawal of the order dated 23.10.1997, have been
drawn by them immediately after issue of the order for
placement fn CAT 3 dated 27.9.2000 without any hint of
protest, which only further substantiate the fact of

settlement of their grievances,

11, That with regard to the statement made in
paragraphs 4.10 and 4.12 of the O0.A. the answering
respondents beg to state that the removal of category

bar vide this office order dated 23,10,1997 was erroneous
and not in conformity with the instructions laid down

in the Technical Services Rules of ICAR and therefore,

the same had to be canceiled. Afbresaid order was only

in the light of the judgement of the CAT, Jodhpur Bench,

mot in purguant to it as alleged in the application,., The

contd,...
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original application at Jodhpur Bench itself was against

' council's letter dated 10.1.1996 issuing clarification

in the matter of its earlier order dated 1.2.,1995 regar-
ding removal of category bar and as such they can be nbpt

f be entirely different matter. So far as the office order

. dated 2.12,1999 is concerned only the theme of the

' judgement of the Hon'ble CAT verdict was referred, It is

| not irrelevant to produce a part of the above order here

Wthat a candidate can only claim a right of
consideration for the next highér rank, he
L cannot claim next higher rank as of rights
on the basis of his wbrking for requisite
' nunber of years on the lower rank. In a
Scientific Institute like the respondents’
" next higher ranks are given after due con-
sideration of performance of a candidate
on an immediate lower Cat€goy eecceececcs
1 Therefore, applicants cannot be heard to
say that they had become eligible for
conferment of next higher rank looking to
the number of years they had worked on the

lower rank as per the earlier order".,

The CAT verdict only emphagizes that in the interest of

quality as well as uniformity and equality an order issued

cont8eces
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earlier if found erroneous can be withdrawn, The matter hkso
has further bearing here as has been proved from the applicant's
claim in para 4.8. of its application'" to have enjoyed the.
beﬁefit of higher post/grade" albeit on the strength of an

erroneous order prior to its cancellation vide order dt. 2.12.99.

12, That with regard to the statement made in para-
graph 4,11 of the O.A. the answering respondents state that
since the order dt, 23,10,97 was erroneous and not in confor-
mity with the instructions laid down in the Technical Services »
Rules, the.same had to be cancelled, Tt is to be noted here
that even if the above order was not withdrawn, the same would

not have yielded any benifit to the applicants as they are not

- to be conferred automatically the next promotion untill they

possess the requisite qualification, Promotion to technical

staff under TSR of ICAR is granted only on recommendation of

an expert committee after due consideration the qualification
commensurate to pay and prescribed duties of a particular cate-
gory as well as their performance in that grade etc. as already
mentioned above necessary action on the matter of disposal of
representations called for vide circular dt. 23.12.99 were
completed and deserving technical pefsonnel were identified on
the basis of the exercise have all been Placed in the Category-f
II. The épplicants who do not possess the requisite qualification
were placed in the category-II on the basis of rel axed criteria“
vide Council's order dt. 3,2.2000, The incremental benefits gran -

ted to the applicants consequent upon withdrawal of the order

contd
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dt. 23.10,97 as well as their placement in the Cat-iI vide
order dt. 27.9.2000 has already settled the matter to the =x
satisfaction of all and no further representation from the
applicants after that was received to further substantiate
the fact._Whatever representation was received from the
applicants}éfter 27 .9.,2000 was only in the matter of grant
of advance increments i.e. requesting the authorities to
grant 3 Nos. at a time instead of 2 or so and so. Even one
of the applicant at sl, 10 viz, Shri S. Nongneng submitted
such geprésenﬁation dt. 16.3.2001 (copy enclosed) during the
pendency of this 0/A. Since the orders of adv. increments

were consequent upon the withdrawal of category bar order

dt. 23,10.97, it amounts to unconditional acceptance of the

Brml LTI TETTTIOL UL e oo

later in favour of the former without leaving any grievances.
Therefore, it is not true that authorities have not acted on

the matter,

A copy of the representation is annexed

hereto and is marked as Annexure- R 18,

13, That with regard to the statement made in
para 4.13 of the OA the answering respondents beg to state
that pursuant to the relaxation in criteria granted vide
Council's order dt. 3.2.,2000, the applicants as well others
who were left out for want of necessary Qualification, were
all placed in the re-designated grade T-3 in Category II
with effect from the date of notification of the aforesaid

oxrder.

contdeeee
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14, That with regard to the statement made in para
4,14 of the 0.A., the answering respondent state that without
possessing the requsite educational and technical qualifica-
tion for placement in the next higher grade, the applicants
can not claim to the benefit which was erroneously granted.
In a scientific organization like ICAR, category bar as R
prescribed under Technical Service Rules, is a kind of
educational/technical qualification bar commensurate with
prescribed duties and pay of different grades belonging to a
particular Category. Therefore, the same can not be diluted
on the pretext of an erronecus order, Further continuance of
the erroneous order would have consequent adverse effect on
thousands of educationally/technically qﬁalified as well as

on other sihilarly placed employees, Moreover, as stated

earlier in order to protect the service benefits of applicants

or others whose category bar could not be removed for want
of requisite qualification, have already been assessed as
per provision mnder Technical Service Rules for the serwice
rendered in the grade T-I-3 and prior to placement in the
grade T-3 and necessary orders were issued towards grant of
advance increments. Therefore, it is not true that 5 years
of their sefvice careers have been destroyed, It is a fact
that the applicants are yet to acqguire the necessary educa-
tional/technical qualification to avail the benefit of
pPlacement in the Category-II as per the order dt. 1.2 .95

but for the sympathetic view of the authorities to notify

contdeses
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the modified technical service rules w.e.f. 3.2,2000 to allow
them to be Placed in the Category-II on the strength of service

alone,

15. That with regard to the statement made in para
4.15 of the 0,A, the answering respondent state that the
respondent no, 3 being the appointing authority for the
applicants, acts on behalf of the Council authorities at New
Delhi within the Rules and the Bye Laws framed by the Governing
Body . Therefore, he has the obligation to follow these instr-
uctions of the Council authorities in letter and spirit, In
fact the order dt, 23.10.97 was against the instructions/rules
issued by the Governing Body which led to violation of rights
and opportunities of thousands of equally placed techhical
employees of ICAR in different Institutes/National Reseérch
Centres/Deemed Universities etc. leading to grievances and
resentments which were discussed in different national forums
including Directore Conference ete, At a time when the Council
ié modifying the Technical Service Rules to improve and

update qualification to achieve greater efficiency, any dilu-
tion in the required qualification for removal of category
bar either due to an erroneous order or otherwise would have
adverse effect in the entire set-up and the same will also go
against the directives of the Governing Body/Council authori-
ties. As such there was no other alternative but to cancel the
erroneous order., Since the order was issued by the Director, A
it was imperative for him to withdraw it which is perfectly

within his jurisdiction.,

cConNtdeeee
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16, That with regard to the statement made in
paragraph 4.10 of the O.A. the answering respondents beg
to state that the grievances of the applicants for place~
ment in the Category-II have already been met albeit with
effect from a different date (3.2.,2000) considering the
fact that they do not fulfill the necessaru criteria of
educational/technical qualification for such benefit prior
to the issye of the order for the relaxed criteria. Further,
the entire period of service rendered by them prior to R
placement in the T-3 were duly protected within the limits
of Technical Sewvice Rules of ICAR., Therefore, the conten-

tion of the applicants that there representations are yet

to be disposed is not m correct,

17. That under the facts and circumstances stated
above it is respectfully prayed before the Hon'ble Tribunal

that the instant application is dismissed with cost.

VERIFICATION, .4
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VERIFICATION

1, Dr. Narendra Deo Verma,. Son of Munilal
Verma, aged about 58 years, presently working as Director, |
Indian Council of Agricultural Research, Research Complex
for N E H Region, being duly authorised®and ccmpetent to
sign this Verification do hereby solemnly affirm ahd
state that the statements made in paragraphs 1, 2', 3, 5,
6, 7, 8, 10, 11, 13, 14, 15 and 16 are true to my knowledge
and those made in paragraphs 4, 9 and 12 are matters of
records information derived therefrom which I believe to

be true and the rest are my humble submissions before this

Hon'ble Tribunal.

I sign this Verification on this the /O"?—\-

day of éé{ﬁm_&gg , 2001 at Guwahati. _
| NQAM@ZU« &QOW

ﬁml Director
. . . 9.-3. gft vty arptem v,

ICAR Research Complex For N.E.M. Region.

Umiam, Meghalaya

SIGNATURE
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L ‘- e INDIAN cogﬁgéi g;AgiﬁIggnggingESEARCH (T(j:> 4
e ) © ANNEXURE-RZ.,
"fggl_‘14(;)/94—Estt.Iv ' P Dated: 10th January, 1996
.'TO, : o :

The Dmrectors/PrOJect Directors/Zonal Coordinators of ICAR

Research Institutes/ Project ' Directorates/ NRCS/. Zonal
Coordinating Units. ‘

‘Sub: .-Removal of Category Bar between Category I and Category II-
' question of counting of service in grade T-I-3

)

: Sir, : _ . N - -
,(‘\\‘ as ./ ' . . A ‘ B ,
R s The ﬂnstructions relating to the. removal of Category bar
LT b petween Category I and Category II of the Technical Services were
h\q\ issued vidé Council’s letter of even no. dated 1.2.95.

\

seniority and promotion would be adversely affected if these
1nstructlons are lwmplemented and that they will become junlor to
many of the personnel who are promoted as a result of countlng of
fiservice in|T-I-3 grade. Therefore, instructions contained in the
3)q above said |letter of even number dated 1.2.95 were kept in abeyance
. vide council’ s E. mall/Fax/Telex/Telegram dated '24.8.95.

—_ . The matter has .been" reconsmdered and it ‘has been dec1ded by

the competent ‘authority that on removal of Category  Dbar fxrom-

~ Category I{to Category II, i.e on placement of technical personnel
in T-II-3 from T-I-3, for the purpose of” five yearly assessment,
their service rendred in T-II-3- grade_w1ll Oan_EE“EQEBEEd
other woras, the service rendered in T-I-3. for EHé purpose - of
computation of five years  of service for grant of merit

/](%l promotion/advance increments from T- I1- 3 to T 4, shall not be
counted. B

| , /AQWC/V v e "
& 4 /&/ [

4/~ /ﬁ/ .-: /gyhfw.sxu?ﬁ’lrﬁflﬁ!.{ttlﬁ'r:@,Ours falthfully,
B A ﬁ;’ . ' i

Lbbxbwo
B f""” //f :/( (G.C. Sharma)
‘“"‘L,Qg 1 fo.,.y " 0SD(S)

fél ”:‘u"#"z‘ (o r“y--mw.’"'

Copy to-

All DD%s/ ADGs/ Dir, (p)/ Dir (F)/ Dir(W)/ Dir (DARE)
PPS to: DG/ PS to Secy./ PS to FA.

All Dy{ Secys/USYs/DDPs/DDFs/SOs

Secretary, ASRB

Secretary, CJSC/Secys Institutes’ IJSC
Guard flle/ spare copy-
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A number of technical personnel represented that their '
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ERINGrS
; o ' 'NO'F.lQ(Q)/Qaﬁgstt.Iv . Dated thp thfﬁ-ll 1995
H : o e . - ,(?”;“
T : ' . : Qéﬁﬁ*
‘:: - ) . To . b . . 1
§ Ce e !The DifectbrS/PrOJegt Directors,Zonel Coordlnator~

of ICAR Research Inqtltltes/PrOJect Directors/
- T Nattonal Research Centres/Zonal CCOrd. Units,

|
INDIAN COUNCIL OF AGRICULIUFAL Rmh..“ca o 1
|

LT Subject° Amendment in quaiificatlon for. promo*ion £ rem

- ' . Cat, I to. cat II in the functlonal group of lerary/
e " . Inxoxmation/Documentation and Fress Bditorial _

- ' Statf .in respect of Counc1l's employece in poei- -
ftion>as onrl 1 1977 A

Sir, i v

S - . In otder to provide promotional avenues. to T-I-
- . ‘employees| iy position as on-1,1,1977" ag

theirebhnjcal Service Rules provi
tions in ¢

ainst the 33 1/3% % quota,
de for alternzte quallflga~
"¢ following functicnal group~ vig € Council's \
Circular Ns,7(19 )/18~Fer. III, dated 272141979 ¢+ . ‘
- I ¥leld/ram Technic1gn
2 Laboratory Technician

VOrkghop inclqung unglnenrlng

tQ

. Tk1° aCJlltv vas so far not avail
functional groups. The matter h
and it has ﬁOﬂ Leen decided

"the technic

a2ble in other

as been carefully considered

to provide similar benefit to

al employees in position as on 1.1, 1977 in the
functionél grou )
anc (ii) Press & p

:; - for the pur L

SR . for the abox

of (i) Library/Incormatlon/Documentatlon

Zditorial, Accordlngly, the qualifications
OS¢ of promotion from Catecory-

7€ mentioned functional groups h
as per statement at nnnexuro~I
\
(

: § : o . contd..Q2.,.

I to Catecorj~II
Flve beel‘l am=an d‘\d

1
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) Thjs cmcﬁdm°nt is effective w.e.f, 1.1.1995, and ) \\
will be apolicable to Council‘s employces in position - ' !

“as on 1 1 1977 . ¢ / . . ‘

Yours.faithfully,

A 4 -Q v
;,-’-""7"-"5"""-)"‘ .‘w'/'/ s M

- " S / .
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( K.K.BARJPAI )
DEPUTY SECRETARY(B)

t’Copy to :gffﬁ .

1. Secretaty, AERB/AL1L Deputy Secretaries/ .

under uecretaries/D 9.(P)/D.D.(F)/Sr. F&AO,ICAR

v -All DDGs/‘ll ADGs/Diroctor(P)/(Flnance) ICLR.

;3. P, s o D.G./ P.8.to Secretary/P.5.to F.l.(DARE) ' ‘
4. ALl Sections ICAR, KAB,Pusa .7

' 5; uecretary, CJSC |

6. Personal uection of Vinlster(u)
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ne | |

(sonnx vIMCH)
UNDPR SRCRETARY (S)
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v S ExIsTING OUALImc»g;I_Q:i o o A’“EHMI ULT.C&I.I;“.’,_
Esyentlal qugllfchtlou for dltorlal Staff 4 Essentlal qucllalcatlon for DOluOfl°1
: Staff -

1) bgsgcr'e Degree cf a xtcognlecd Un1v¢r51ty - 1)iaster's chrec of a re:cogrniscf3 L
in tﬁe ‘Subicct *eICtht o the job r”qu¢:c~ : U?lvcr°lty in the SubJCCt rclcvant to
mcnt . : . i : o thu job~rcqu1rcmbnt .

’
’

) - ;_ ’ OR ‘ L Ai-‘ .::A_ R
, . : P VU - fret iculate .with. 10 ve
©s DLEIRABIE - W me e L . DESIRIArmi. oo

Y

_ e - el ‘wpﬁﬁ. g.JournLlwsm- S Lt _
For bosts pertalnlng.toEProduction/Publici ty & Dubllc Dfla+lcn¢ unocr brégs¥§}?f
Ell*orlal L -Staff {yu T = —-~—»————~—-—-._,~*,_ ,

JBachelorrs‘degree/br D ploma in Journallsm~‘l _,’Bachélorﬁé%péi

T < . BT R . T
a0t - . ..‘ . ' PER - -

qsscntval QuallflCut7Cn T - | RSeepd i R P R DR
==2rlitial-

1. Bachcler's negree - s . . © . 1) Bacholc
11)2 years expericnce in the;line

DLSIRLBIT QUIIIFTC:mIc: Y it AR DEEIRMBIE Qw i Trrc: ’T‘ION:.‘

?chclor's Dﬁgrce,or Dlplamain Journealism - Bachclor s ceqrec/br Dlploma 1n
, o N e '.JCd_nallum .

e e

L. . e w “pp*lcablemto Cvunc1l cmoloycce in

.OSltlon €5 on 1.1 S77 for - ‘Purincs

4
i of rcqotions ogly agawnsti33 1/-~%
) ) . . ;ECQD:lCS\rCSGrVQG for departmental]
C : o i . : - . Oremotions : : :
!
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~DECIRABIE QUALIFICATION .

LIBRARY/INFORIATION/DCCUN T NTAATON' ETATE
- SHISTING AUALTTICATION

Essential-gualification for<Library/Infozmation/
Documentaticn Servieés Siaff. s

1. Bachelor!'z degree with Diploma/Dogree (B.I.T:) in

' - Library/information Science (r) eny egquivalent
cdegree or certificate conferred by any organi-
sation ¢ anproved by the Finistry of LEducation

. '

FOR CIHER STATR
1. Bachelor's,éégree

1i.3 years experience . - ST

.

-

- . ¥ Fatriculatz i

Catscory-1r |
AI*H‘:N::.'-D :i—?UM_;I.vIC.‘.TI' ;"J | h
DR RN R S bt b T & —— i N

127 ;pﬁii:léétloﬁTfér Library/
_7_____::=,Swrﬁ_mm__~_m,_‘-h__~w__£3L,
; rmcLlon;uucumentatlon Services

Stafr. . -
Eachzler's degree with Diploma/bégree
(E.Lib)

: in L;brary/informaticn Science’
(or,.cpy €Jquivalent Cegree or

>rred by any ofgani~
by the Ministry of

Ris

FOR OTHER SpaFs

: A0 A N .
"l.5achelor's Cegree - R 5

~

ii)3 Years expcrience”

5

| ‘ ith 10 years experiehce;_:
© DESIPNRIE CULLIFTCATTON -

» —

“ii)Xnowledge of oﬂe“foreigh language

1. Expcrience of,wgrking;in—Uhivéf%ity%fﬁéfifuééy. :
Council or any other~organisation of repute in...
the rélevent fiel@. e S

i)Experience-of.WOrking in”UhiveéSitj/f

- Institute/ Céuncil op any other .
Organisation cf Tepute in the -
relevent fielq, SR

,iiOKnowledge of one foreign language -

1
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INDIAN COANC 1, O AGRIC lll TURAT, RESEARCH /XD
KRISTH BITAVAN: NEW DELLI -

Dated 8th August, 9\96

-

!
r
L i

Directors/Project Directors/Zonal Coordinators of ICAR Research Institutes/Project

Dircc(ﬁ’orulés/NRCs/Zonnl Coordinating-Units. -

Sub: 'Rem
app

Sir, .
Alte
between Cat
Calegor) 1

The Council

qualificationji

purpose of
no. date 1.
dcmded tha

oval of Category Bar hefween Cat.I and Cat.Jl-clarification - regarding
llmhlht) of relaxed al(unamo qndhhcalmm

}311 T

n
(E

ion is invited to circular of even no. dated 1st Feb.,1995 wherein the Category Bac
gory-1 and Category-1T was removed for those possessing qualification for entry to
A question has been raised whether ICAR employees who were on the strength of
dson 1.1.77 i.e. the initial date of formation of Technical Services and possessing
in terms of ICAR letter no. 7(10)/78-Per. 111 dated 27.1.79 are also eligible for the
Category jump from Catcpory-1 (o Category-11 in terms of Council circular ol even
2095, ‘The matter has been considered by the competent authority and it has been
t|Council employees in service as on. 1.1.77 and possessing allernate qualifications

in terms of

1ICAR letter no. 7(10)/73- Per 111 dated 27.1. 79 ‘and 14(8)/94-L.1V dated 6,4 will

e —_—
,also be eligible_for Calegory jump from Category-1 to Category-11 w.e. f. 1.1.95 in terms of

Councxl 3 c1rcular of even no. dated 1. 2.95. _

=

5——._.___—.——--—-'—"""—_

~

Copy to:

(G.cmf’

OSD(S)

I, All IiDGs//\ll /\DGs/Dlrcclor(P)/(l in )/ (works)ADARLE) 7 M/
2. PPS to DG/PS to Secretary, ICAR/PS o IF /\
3. All Deputy Secretaries :
4. DD(P)/DD(Fin.)/All Under Secretaries
5. Secretary, ASRB
6. All Sections, ICAR/KAB, ICAR
7. Secretary, CISC/Secretary of 1JSC of ICAR Institutes
8. Personal{Section of A.M. : )
9. Guard F le/Sparc copies :
. -;xy |
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'EHARTm KRLSHI mmsmmmq PARTSHAD
INDTAN CQUNCTL OF ACRICULIURAL RISEARGH
musm BHAVAL, B DELHI .

Dated tho Z7Lh Jzuyua.ry, 1979

. ---x‘:.- v". )
-The I.rec ﬁors/ProJect Dlrectors «of R A AU TR
: . ‘ :

‘a1l the ReSearch Instltutes. A P
. : : =,.,n',»vw' ; , =
SUbJBCt" ‘Tecbnma.l Servme }bles ~ amendments o pppendix IV,
2] l‘ ’ *‘k* . '’ . .

A
FA ‘ ! . P

RO A reference is invited to the Council's Circular Lebtou
No .7(8)/7'7~Per III, dated’the 18th Februery, 1978 forwarding
:'.amendmen‘bs Ao thEe Technlca.l Service Riles of the Indian Council of
Agrmulhlml Beseamh. *:The - Fresident, Tndian Council of Agricullural
' royed: of'f the following further apcn«l'ncntd “to these
Zbe}Ch ey be} suitabsly:, ‘incorporated in hppendix W
educat lona:l,/“crado"qualn_f:ma’owns for differcat: Groupd of

ategoﬁ‘ms) “tothe, HandbocSL. on IL“«,hmc;l Saryicest-

“'(“"‘ 'J“f..."l',{l‘ i e

Y/DI”ORMATIOI\I/D ocmmrmm STATT - |
, . CATEGO"C{ I

}r;.,ﬂfles..ﬂ LlJ.ilQ" bic Lons

F~os m - '_if‘i ot 10 ns

I‘ssentlal cmallfu‘atwons for .

Inbmry Staff N I ,,.!}LQIEQ_.‘.IJU:'
T . .\~ . . 'v‘ §tg&j‘f‘l

,l . ...,!;i“’ g

qoLﬁ,, 1'1;1 /.»

(’) B&CﬂelOI‘lS DCEI‘GG Wl'th (l) Rao
D]-Plon"’/DGE I’GO(B..le ) DC(]‘I’@E’ 73 le ) '_m LlL /
in lerary Scmnce, . -Im‘or"latlon 'Cicnce ((R ”““

g o GqL]LVu J.Clltv LO}TT;CC OI‘ Cfnﬂl l‘

‘. . l"‘l i .., “., . . ...’, : .- ;. . ’ .
Eop T TR e o ponferred by any - Onganisatbion and.
. S - gpproved by 1,] 0 mm Lly of Blucatior
. (ii) 3 years! e‘xncrmnce for' ' S
L D'l.plor'la. holderS. : ’ o

£ Fo*‘ o+her Stai‘fk ‘ o

. . *_:‘;1., t,‘ r,s.~ .
L N - RIXY i TN T adnplt Decree.
(2.) Eachelor’s Degroeg: . : ) BexchelOI‘ g legree )
. . ,1,,.'/-' STy et . . M PR
sy .r & r R Dol ; B BRI I
"I M ! ‘I ‘ ‘ . ; ) 1 . "'. . . , . ‘
(11) B'yea.rs‘ rpexfieme:-*:,,;z L (11) 3 yea.:.s’ .xpo.xﬂlnonccl:

N R -
. : A S S
% PEE v Voo, Vo

Dcs: rqu Qm] ificati. c'na' Q,_eS‘ila’le Q '9:—’—~~~—~

Vv

S '-’Unl»'cxs1ty/InsL11ute/Cox_n01L
7.0 - or any othlio Organisetion ' G-

.= 2 ofl repute m ‘thc Ielcvant f“eld t_' 'levanu i‘.Lch Co .'
Bt Lo ( j_) Know'l.edge of .one. foreign Lrnuase. .
L . .
W L oL CL ‘ :
fl 1' o

D e

Y zemgen I et T e

3 - -
D e T Rt Rty Tt T P I PPN 2]

.rﬂ o %JJJ ic na_fon,.,I:"zvm'/‘

he'Lor g ch e w:th Daplomn/

>

. am—
!

. VR Y

; v (4)  Es enco of \mncmg in Unive
i, Ex eriencel of “onkin 5n (1) Expers _ :
»( ) Ler ; ¢ C Iqmwtu’oc/councﬂ oY any ou‘\w

%334 mwablou of TepR Lu du 1.nc :c—-
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(1) Rechelor's 'Degfeé o e
. £ }

‘Bsenbial Qualific
* f

|

L
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CATGORY - III :

ations for”

Library Staff. |

(1) Bachelor's Diegree,x-zi.th Diplorﬁe/f"u(i)_

Degree (B.Lih
Science, |

t o

i (ii) 5 years' experience for Diplop'w:q (ii)

holders, ¢

’

For other ...S’taf..f‘a: ’

e e e e e e e

LY
-, .

Essential, Gialifizations for Labynyr/ - -
Informe tion/Documentation Sorvices Stafs

Bachelor's. Degree. of g recognised
Univers ity with. Master'a Deprec
(M.Lib,) in Library/Informstion ,
- Science (Qﬂaany., equivalcnt Degree
o ‘or Certificate conferred by any
Organisation which are approved by
. the Ministry of Education, Govein-
g . ¥cot of India, like INSDOC ang DRIC),

i N

o) in Library .-

. OR

Haster's Degree of a recognised
- University with Diploma or Degree
(BoLib.) in Library/informs < imm

- if conferizd by any Orgen isation
which cre amproved by the Ministry
of Educeation, Covernment of India,

Y rea-13! exyerience

for Diploma
heclders,. B

EETUN Al

N B o 13
L

ST 4 For other Staff.
. AR L. N N i

sy

Ly .
S~

-

’
L ’ ' ¢
.

(ii) 5 years!” experience ' : -

.

(1) Mester's Degrke in Library

Science or in
fisla, '

(11) Expericnce of
 University/Ing
or any other

- ‘repute,

‘. /

Des irebloe Qla],:j:f‘_i_c_ﬁi_f_in_&

Desirable Qualificatiops .

(1) 3 years' experience for Peprec
tho relevant “holders, - -

v

working in

“(11) Knowledge of ore Forcign Longuagc.
tituto/Council 3

Organicstion of

= ’ ' ' « * 3 . ’ . ’ 3 ., “

8 {1ii) Bxper ience of worling in Univers
g " Institute/Council orp Ay other
PR Organisation of repute.

ity/

ke (iV) SCiGnQG Dﬁ'grce.‘

Science (OR eny equivalent Coitif inate
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S PRESS IJ\‘D EDITORI!&L STLEF It\‘CI,UDI]iG TRANUIJL'IORS _ . ;
CATDGORY o II '
' !
Fowal %almflcetlms for - Tageptial. Quali fluﬁ;mns faor ]—dlu(')'r‘lrﬂ . :
Edltomgg Staff. t . A vStaff. . o _ b
(i) ,Bachelor's !Dc,gree ' R R €Y Nefa ter's Demee of a trecognised P
e g University -in the Subjcct rclevant -
L N " to the job requirement. ' ‘
(11) 3 years‘ eviperlcnce in the - _ L
llne. '
DPSlra‘alo lexfbcﬂtxons SRR \ Doalrn‘ﬂo Qm'hﬁr qlngm
.B'*chelor‘s Degrec/or Dlplona in- |+ Bachclor's Degree/Or Dxplom'm in ¢
.‘Journa]_‘\_sm'..‘ g::‘“ T R . JOUI'{)C\llSm. . . . ) i .
'-:‘L_" ":,./ TN "‘:"Al ‘. .;'\.,' . ) . I‘ E
Es cntla'l Qialifications. for - - Bﬂeontlj_ Qm“ ifirations fer \\‘ P
. Tz"ns!m‘oru,_” e N l‘rqmj_g 0XSe . _ I
(1) Eechelor' DCgree e (1) hantoﬂ's Dcﬁme of a TC‘CO"NLJCd .
KOS Y. . Unpiversity in the subjcct rclcvant E
T o to the job re qua.rcmcnb ‘ :
: (1.1) 3 yoars' expéricnc:'é inj:mé' “":,' (i1) Proficionoy in tho 1013[;11(!,({0
line., . LT concemod. :
’ Desirable Q;:ﬂ__ific'ationst. S Dcs_':‘f'ﬂ'ﬂo -Om‘l i‘“-’:'ﬂ'ii'.i.'i);’lﬂi,
; Bachelor's Degrec/OH Diploma in achelor's Degrco/OR Diploma in
Journal.isan - - ‘ Journall.am. :
‘ : P “ ‘ li
' CATE}OR?! . S ' -
Fsgential. Qalifice 110rx:A"or gentj 2, Mpl rwqhotc 1n.~_ '
8 Editorial Stoff, o hufoor*:l S1 xj‘" 7 . .
B (s » ' | ‘ i
g5 (1) _BaC:he]or‘ 5. Degree R (i) Master's Degrec of a rocornisad :
) | h . '‘University in thc subj jcct relevant ,
' to the job requ ire meM ?
(ii) 5 years' lexperience in the ~ 7 (41)3 years' expoience in the line,
line, Mipimum experience will . - Minimum cxporicnce wLU[] yenrs”
. bei 7 yeers, 10 years and 12 10 years and 12 ymr" for lateral =
. ycars forj lateral entry to posts entry tec post? carrying scalcs of 'I
carrying Iscales. of pay of Rs, . pay of Rs, '1100~1600, Rs,1200-17C0 L
1100-1600, Rs,1300-1700 and and ﬂs 150“»;.,000 ret pccblv“ly i
Rs,1500~2000 respectively. : S ' ?
T ' . o L be’ , ‘ g ;
. ‘ 'I . '<.° ) gaoa//" . . - ll
A
\' Lot
¢ {
/
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Qes;#'jg’&ble le)'fica#ions S

(1) Master's Degres in the Subject. Bachelor

' .

(ii)_'Béch‘c—:lér's .DGgI‘GO or Dlploma

in

Journalism.

P

“-7 Essontiall Qualificotions for
- Zrapsletors oo . I

(1) 'Bachélgr's Degree .

. (i1) 5 vesrs' exporience in the

line. Minimum experience will
7 years, 10!years ‘and 12 years

for lateral entry to posts
~CarTying scales of pay of "+ .
Rs, 1100-1600, Rs.1300-1900 and -
- Fs,1500-2000 respectively, . ;i

Desireble Cballflc ations

(1) Na;tozj‘s Degree in the Subject. '

(ii) B‘achelor"s‘D:'egme or Dipl"omé{ :

=

|

in Journalisiam

v

. e “,,.. ..
W'ty

|

Eieeld/Farm Techniciam i

7
Desiralile Qinlific obiona .

Journalism,

- Lssential Oualifications for

Translators..

(1) _ Master's Degree of a recogmiscd

8 Degrec/OR Diploma in

University in tho subjcel relevant

to the job requirement,

(ii) 3 years' expericnco in the line,

Minimm coxperienze will e 7 ycars,
10 years and 12 years for lolicral
cnbry to posls carrving seales of

Rs 11001600, Fs,13C0-1700 and
"Bs . 15002000 respectivoly,

Deairable Quglifications

Bacliclor's Degroe/OR Diploma in
.. Journalism, : -

v

- .

"“ -'.' l. ’ .

udj 'lz-aLQf.iEQm\”L_.I_vunm'bg;:{
Technicians and Workehop includine Engincering Wadeshon G

ineluding 'Boat Crew! a3 0

i
1

o ,
Ficdd/Fam Technic ians
For Catero v I

(1)

' I I
. Matriculate vith 5 years

n the 126 Jamiacr, 1977),

Essential Qialifications

|

Mat~riculate ‘with at Loast
one year Certilicute in
relevent ficld.

0

OR

Cxperience of vorking in the

- TéSpective field, L

|
i
i

" (1ii)Profic ieney in the lanpuago concernod,

(i) Metriculate with at Lleast one vear

Certiflicate in relevant i1,

or |

on

b .

it/
) ool By-

Matriculate with. 5 yeais expericncoe
of wrking in tho rcapeetive ficld,

e e e,
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ad B P "'Matrlculato yith National Trade g
: . . Certificate/Na L Lonal foprenticcship
P
; . - Certifiicato or oquivolent widh o
} o 3 years' e/pCr.Lence in the rcspeetive '
B L field. .
| 9 . o ; ‘OR‘ ‘ '
i Namonal Trudc ertni‘mote/l"ﬂuon“l \ "
5 ' ' Apprﬂnb:cmhlp Certificato (it Von- ;
; . A Matric) or cquivalent yith 5 years!
: : -, - experience of working in “the l"CupCCl.u.VC
i '  fidld.
; L S -"‘(I:L)For the poﬁb of ‘Cook a candinte 4
J B ST ghould he 1 Ljterate" “and Shew Ld have
, s B pmhcu.oncy in COO(:‘.LD
' N D031r'1h10 Q,l'\l‘).fl"'al;L n
(1) _Q?’@}Ofnq m the rclevan«t fleld. (1) Dlplom in the 1nlcvan'b ficld, /|
gy ' . . i
For only e:nstmg employees holdlng posﬂ,lc} in the Council on the 3
15t Janvaxy, 1977. : : i;
For Cetcgory ! IL,
Essentizl Quelificationd N
#(1) Threc }/~€1IS' Dlploma/ *(i) Three yeeIs Urv“Lo:'m ‘Pazhelor' s §
B{;chelor‘s chrce in rclev;mt .~ Degree;in 1clev'mt ficld,
' ' R OR é
S - T ‘n”‘hat;\.onal Tradc Ce rtiflr"xuc of I-;‘.l‘.
L S Tt National A,,)pronuco ehip Certifise _
foor cquvalcnt quatit icatbings wi J) ;
. soven. ycars! o poricnce in the
o 1'elsvant f:.old. coy : ;
P SV . " .. —O_]}: 3
. :' ' .‘..: , . . ;.l
o *"Ma*rlculabe w:ml ten yosrs! cxpevience |
o7 DR 7o in the _;el.evem Lield. !
CoTL O.R 3
. ¢ . " 4
: . +3t0ne ycar’s traunmu course in 1'01(“ e 3
Cith ben yéars' experience in the | oy
rolevant £ ield. . - ‘
##Tpto mmediate in Sc ienco/Tntormediato , ;
. _ in Agriculture. - o ' Co ;
; R o / .
) : -.-0.6 - .
I ’ t
I
1
N ' \
{
f f




- -
Pacad .'f.:gi’?};f',g,gx:v}:llzje P : ,K
afs . -

~n . ' L:(i‘
- 6 - 4
5 , N K ‘\‘
~4{(ii) 3 years' .€xpoericence in the (i1) 3 years axpericnce in e el OV
relovant field for Diploma f ficld for Diploma holders. :
holders. :

‘

B *In ficlds \mcro the dumtn.on oi‘ Diplomo. Courses available in the Countay

¥ ' is only tw years, the ninimum qualification will be Two Ycars' Diploma

e instead of thrce years Dlploma.

**For on];v existing emp ]o; ees holdmg positions in the Council on the
b, January, 1977, 0 e .

L’J.bo r'v torv Too}mlcl ans -

) F_Qr Ca Jrcrro:r‘v II

Tsogntlzﬂ, Qunlificationg

: *(l) Three Y(?ars‘ Dlplomc/ *(i) Trce Yeara' Diplens/Bachclor!s
Bachelor's DGgch/ aquivalent chl‘(’\,/CO‘ulvalOV}L quelilicntion
| quallflcatlon in the ‘relevant .. in the relevant £icld.
veos ‘flOld ' R o
N . . ' [ ~ OR
. : ’ " ' ‘. :
gt riculate with ten ycars!
2 experience in the rclcvant ficld.
" A S .v,,'.’*’“Intehncdiate in Scicnce/Inteimcdinte
’ L TP T in Agriculture,
(i1) 3 years' oxperience ih the - . (ii) 3 years' experiencs in the relevand
relevant f£ield for Dlploma _ field for Diploma helders, o
. holaerl‘“ ‘ g '
_ ,i : Dn81rab]c len.flcatno .
B ! | NN . :
: Some cxperience. ibr Bc,cholor' Some experience for B;(,hdm'v
DCgroc holders, e Dcnxe helcers,
. , e 'y
' R 5
. *In £icldsthors the duratlon of Diploma Coumc» availablc in the Courdry
I is only two vears, the minimum qualification will be' to _ycn““’ Dmlm.(.
e 1nstead of three years Dlploma.
7 #For on]y cnstlng cmployees holding pos 1tlong in the Councll on the
,K( st Januazy, 1977.. | _ . /
,4 wo rlfo} 10D 1nCllldan' Enp’lncﬁ‘rlnp’ Workshop Staff.
Bt ' ks I N
L " l‘or CntCE’OI'V I )
. : -'. q . . ‘H ) N '
Essential Qualifications
(i) At least one vears Trade ! (i) At lecast ono year's Trade
. Certificete, - Certificate.
. é A ) o o a7/"‘
‘ . ~, . |

| ‘.
{ .

H




' g o ..(ii) Tor 'Doat Cxreus! a candidate

: : .should Have 'Good Gongral
- . ‘ ~ cducation awd appmpr:'untol )
CE L . [/ The .7 - proficiency Cer’oi_fica'l"_,e'.. JEiven }
D A . Compéﬁerit:y 'r':'""by;*‘the~.I“;arine:M,ercantule i ;! -
' ' SR Certificate Department will be preferréd. |

i Desirablo Qiolifications

(i) Higher Certificate/Diploma in
the T-rade.l‘ _ o

(1) Higher Certific ate/Diploma in
the Trade.

(ii) Twor yeér‘s!, experience in-the +(4i) Two year's experience in ‘the
relevant field. - - : “Ielovant field,

1

. . Dssential Quglificatisns’
Tor CaterorylIL | ' N o \
#(35 Tixoe yeurs Digtoma/ - (1) Three yooss Diploma/Bachelor.s
_ Bachelor's Degree.in ‘- Degrce in - relevent-ficld. —
relovent field. - . Co S . ‘ .

I3
'

- I L+ sighionel Trade _Cer'tificate of :
e T.T.I./National Lpprentis eship: \
Co oot L Certifioate or'equivalent cuali~ G

. z e ficatipns with sgven yearn! L e

.
o rexperioncg in relevant Lield . !
.- . ¢ FA Y h :
. o . . . ., 3 P y
Lo Lo - R ' tl
. I | |
S o - {igtriculate with ten years' ,'5
o .. .t . experience “in the relevent {iold. 2:

L . Lt . . . ' S ' "y A . .
. - (ii) A leesp 3 years! experie e -(11) At least 3 years' oxpericnce for :
for Diploma holders, e _“iploma holders. ‘

- s . OR

Higher Certificate/Diplon in the
Trade with five jyt'a:‘“ cxpericence |
in the relevant ficld. ;

~ Higher Certif icate/Diploma in
. the Trade with five years'
oxperignce in tho rolevant |

. ficld. LT -~ .

cunbry ’ i

} ce f ‘.

. # Ip fieldd vhere the duration of Diplema Courses available in e © |
" is only two years, the minimum qualification ill be two yeors Diplema !
ipstead Of three years Diploma. . ‘ !
. ) : . i

#tFor only existing enployecs holding position3 in the Ccuncil on the ’ e '

1st January, 1977. , :

Pleasel acknovledge receipt of the letber.

L Yours faithfully, | :

A v 2 B ) e “~ i
H . . : . , \ .
- " (P.V. Hariharasankarsn ) S .

’ Director’.’ (Personnel) S |

? ’ ae s ne )3/"‘ l

'f i

' ;




%py fomarded to.w & )

1.7 P.S. ’co Dlrec’oor General, I AR,
2 AN Deputy Dlrectors\Goneral IDAR,
L 30 PS o -Sec rotary T AR, e SAg

5, P to DlI‘GC“boI‘ (P),¥ICAR,- A L
"6, A1 Additional Secretaries, .ICAR , o
-7, - Deputy Director (Personnols "ICAR, SRR

w 8., 411 Under Secretaries, IC:.R

SO 9, 8:(a)/sL(B)/si(D), ICAR.

i 1'0;‘:‘,:Pemonnel I/1T/1V Soctlon, TIAR.

11, 'Estt. T/II/III Section, ICAR, o
ca o 124 L13 Fatérnal Establishment Sectlions, ICAR ,

The Sccrctary (Staff Sn.do) C TS50y, IARI N R DC.Lh'Ln
(\Il’bh 10 Sparc;éoplcs)

B\/“"\'/\?O ) .(_‘,-_,_..:,_ '"\.)\
( elos L‘La"‘dlllu)
Senior Lnalys ot

!

i

7. Secretary, ASRB, Nirmal Tower, P6 Barakhamba Toad, New Delbii,

r.
Y
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH
d4CodoRoRESEARCH COKPLEX FOR NEH REGION

UMROI ROAD, BARAPANI NEGHALAYA~793 103
i . ’ 3772%’1/’44_;
NooZC(BR)1/89 .- Dated Barapani, the Fastday, 1997.

ORDER . "

The Director, ICAR Research Complex, Barapani 1is
pleased to constitute a comnittee with the Sollowing Scientists/
Ofrficers in connection with the Removal of Category Bar from
Cato I to Cat., II of the Technical Staff of this Institute,

The meeting will be held on Of;6.97 in the Committee Room at
1!-900 A@”o !

To Dre UsCo Sharma, Chairman
Jt.Director(Hq):

2. Dr.B.P.S'.Yadav, ”eUIber
SreScientist(4N) !

Je Dr.CeRajkhowa, Hember
Sr.Scltentist
(VetyeParasitology)

4s BreSangit Kumar, Hember
Sr.Sclentist{PP)

*?mtoﬂoxharmawphlang, Hember Secy,
AoO.) '

- The members are requested to make it conveérilient to
attend the aforesaid meeting accordingly ‘ -

A A’harmwphzg éj?j
Admintstrative Offticers

- . [ F ' b'!l.l‘ Hee . LS 2 4 0 '3':-
0ok dom AL, QRGBT PAR, BeBET o LT 474704 £0 317275000

92 LLOJ6CH ESTTOM TU £p6 LA 2Cce7s
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$l.Noo’

-

Name of tho R
.Qannﬂ__._ sia SEeNt.

""\/-mm u.o.naman

i ‘-}/sxu-x B. Thabah

',",‘I',"véhr:l Mun.tndm Kr.Dau ;
'_v&nt.ﬁmﬁnd Nongbﬁ.

i:f /sm:x X, nmm

"
Neme of

"‘ /thi H.&Honckyn:dlq_
'.\/Slu:L Jadu. Ran Bo:rah

véhd DGhBJYOti Bhattacharjo : :
o 030030 8“

I

e

/&hx:i Shinewoll Nonmeng

Ahn rabon Kr.rhukan :
"'-,/shxi Manik ch.m-

. $- W P‘rahhat bh.Das. R
L Sha sud! xt.mvoa’ '

oS Balaahg Thakuida.
" U$hri Fhon &!nm ayun

'Vthﬂ. Nagon Qb.Dap

e . PP

et I’Yl—*"lrxo:COIl;se on Moté.
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| & No. Nea of the ' Naieot tho' YT D
e B Contro. : LStdrL, .

¥ 3k Jsmn Aski an Das ‘-'houdhurr ?'_”.t.?-.“.?.-'
435 K \,th:l. Debcn..ch.Dﬁl__: A 15, 0.82 5
7'_ , f ',3‘, v&;r.l. SeN. Ta.lxkdar,.:-.- B e e .
1 P, ,/Snri ma.n %.sha_ma.
5 o@hed ’
S A8 .zm !
‘/J9‘ Rl vl
A 4 . e~ e
‘1 .- g - )
Loy :'“ AP A S
S ~bo. ~/sm
N IR I

_'-.'/.Shrx-;

% 2.»Llanentary'AH &
(Ve sci,

AR 2. ;NIC ‘on’ motor
SN mechanio-z yrs.

1— 10-82 1. B S.Exan passed,
Lt 2.7«NTC on; Klettrician

T et e v ' Lot eeete Wi V~~_-“‘,V' LT
/3‘7‘ ’ ,/ah; Gohy BgswaQer ' L

g WA S...8bongwan . v e e .19-2f83,‘:’;f:1.' P u. c..-

- N .4 ‘ - ’ 3
: i ! . YonyA, Hy'&. Vety Sci.
G T Lo et e ' ;,ili- yra,,“, i
g ,yéhm hausbal endra:Prasad '
. ) L , DiplOma in; COmpu-.
. s ‘ ‘teriCourse (17yx,
e ETHREEAN S ‘r5 monthg' .184.4@"3)
50 /uu V. PyngrOpo’ L e 1=2=77 N HSLC“(-" s
S e T T 2l iipTona vin Gap enc
; o L e e e Lt tex from Don Bosco.
A : U ) ”l‘ech School Sh:.llox
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: 52 Jéa, Aclilsh Chakrgp 25 10-85 Sc,(B:.o.group)/ .
e A e, Kavi gq Merotrqg . .° 41185, B.Sc.(Liro Sct,)~
vASA, \{81 %w%oudhury o 1’#—-3-78 o
;/41. Malay Gu, tq. o ;

.H
‘,?6. V')!é Swa\pan Kr, Dag:
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Forow 20,393 5'2," ""‘. Swapan. Ky, - Lodh
558, ‘é] Sribagy Debnath S R
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64, »4‘11 Jogendra Deb uannan .
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.M h. harld.dnoly/

,' A.h. Bhattacbarym’ K

~-A.k’o' DubeYV A
Makon. Yadav« ot

X Jepe Pandeyv

Lalagmliana 7 gl

. - -:'\ .
UsCo Shama 2, -Dr,
Giaiman o Member

e e e e v S
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. P 1. Yonzon . 15..&-77 .0, Sdlool Final
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1 1nal passed

P assgd Socondar’y

Moio ‘Getrv T U 5678 ps
,- St e T sd;oolexam '96

Yo, Lo,

Mah eahvar S:anh v
Gopal Dorjee.

.y

:aurya bhan Prasadw .
B, Maxxrya¢

Lo A, ‘Cintury o

basudeb Gosnv . 1 H. s.' piseed. ",
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INDIAN CQUNCIL OF AGREGWLTU RAL REGRARGH PR
Xy Cy he RoHoncaroh Complonfon REI Region - -

L, u;agoa Moad, Umfom, ﬁa@&ava-WJ 103 ANNLXU‘" Qg

m.aéwgyalw-. . © @ated Umiem, the 31t July, 98,

Omiwr .e

‘H§’~

O RAB R

The Wrecter, I0AR Reassarch obwpler.' for Kidi Roglonm,
pleagod to conetitute a committeo with the following

wd}awg/ofmoem M reviouing tho opses 0f resoval of
‘cat ap¥y bew Lrom categesy & ¢o dategury~X o the 'l‘ochntcal.

Eﬁmﬁ Wt

L

%#a metttute. ' . .
‘i‘he meeting will be henl.d on oﬁth mmst. 1998 ia

B-u.gxmﬂ.on Bonm af 11 30 aem,

H @
P

To lie 5o Gupta, o
rincipel Sofs . Chaiman

| -Ui‘. Bo)

2) g:. ﬁot Singn, L . ,ﬁm?of' .

(3’0?0

3\ ‘Dire KQK»A Satapathy - s a |
S¥eScied Hesd Heaber
{ AB‘W. mgg. ) .

& eamuqa.gh»mmmwae@h) Masbor-Seey,

5) &wt a.sznhn. Agatt, = Hember,

Adnioo sf4cors (,ar)

o "‘2‘;!;0 maubers are '.mq‘p eatad to makelt con.voixlsnt £
attng the aforesald moeting,

743
| n.a Eh lang)
Agninigtrative Officer

Copy & ga

‘f\\/i "

AL &mbww by neme,



- the| sams megting could not :
- edagntotrative recson & Cheraaster, the countiies has ,b(e'an.
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LiDIAN COUSCIL OF AGRICULTURAL BESEARCH té’
1.Cod R BECRARCH COFPLEX 1OR KEH REGION
(UHROL ROAD, UALAW, UEGEALKYA-T93 1034 gn

NEXUY [ R9

~ Hod RC(BR)1/89  Dated Untam, 'the 13¢h dugust,’ s

- ORDER

: ﬂefsmnc;@ t0 thiz ofjlce orders of epen Nos-
dated Jist. July, 1998, the ssodtag for reviesing the £asgs
of rersoal of vagagory bap {:am Categury«I $o category-Il,

be held on the sons date due [;*
re-gongtituded go review the sengdoll L Lo
|  In th1s connsotion, the mecting will be held ‘on
718,8.93 tn the Hrtenaion Room et 11430 CoPi

This zbsuesf, oith the approval of the Director.

1% | Dr. Bodu Lal, 5re  Chatrman.
sSeti{Sotle) ' : ) Y
2 | Dr. AJK. Stagh, . Hember

Sr 508 J(1P) | T

3 | brf K, satspathy . Homber, ..
Srelotad HJoad(4B) . . #

4o -‘i&z?.‘H.J.Kkt.!rmmp‘hqu”w ﬁember 3@09{3: ‘
4dn.0fsicer . e : “s

" S |BRri gathhs, . Henber.

2p5¢Tsddan.0frteer(s)

. |Tho mombara are "r*'cz‘qniéstad‘ to make 1¢ conventent to
B

attend the ajorsscid. mssting. .
| R | ikl

(6. 51884 )
ASETT.ADH, OFFICER (4)

'.j .

‘Copy to members Dy name.

U} C/l '
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- Notcs and orders prcsagcsr‘:- s T

R N T TP

“\ 7 'The - necessity - of  domsliluting” & second  Committes o _review (ho
recommendation of the Committes held on 1.9.97 for romoval of category bar of technical
staff Gr. T-I-3 of Category -l to place info T-II-3 grado’ and tho inability of the soview -
“‘comumittee to amrive at a decision even afler “nearly 13 months of it's constitution - aud having -

)
-

_~No. RC(BR)I/89 dt. 23:1097 (2) No. RCBR)L/BY_dt, 20,12.97 | regarding removal of

Handbook of Technical Services with notes below it , as amended from time to'time. *

Hand book concéerned. .. S L : ’ \
"Thercefore , in order to rmplcment the Councll ] decnsnon in lettcr and spirit as per

EE gmdclmes provided in the Technical Scrvrcc Rules Drrector may like to takc dccrsrons as .

proposcd below - .+
A.  Cancel the erroneous orders of the Instxrutc for removal of. c1tegory bar 1ssucd

"¢ 29.12.97 and withdr
NPT nendmc recommendanon of a duly constituted DPC cum Selcclron CommJﬁJ
- nder Rule 7. 4 of Tochmcal Servrcc Rulcs ...Z-—.‘-‘ ST

< .o
: K

©. B. .. Consututc a Dcpanmental Promotron cum Selcctron Comrmttec erh the e
o followmg mandates- L AU AR U

: To rccommend the elngrblc techmcal pcrsons in thc gradc T-I—3 of Category-
1 having necessary qualification prescribed under Rulc 7 5 of Technical
Service Rules for promotion to the Gr. T-I-3..

e To sclect the cligible technical persons in tho grade "T-13. of Catcgory-l' -
© - possessing alternative qualification provided. in the.Technical Service Rules.-

* to the next grade i.e. T-II-3 in the Category-H ,

- promotion against 33.1/3% quota to the grade T-1I-3 of Cateégoiy-II. -

- & To recommend advance mcrcmcms to lhc ehglblc rechmcal persons in‘the .

Grade T-1-3.

R
. -

:

; already met in a number of occasions ~=— confirms about the anomalxes iri the office orders(l) - -
catcgory bar .and the same is also not in confonmly with Rules 6.2 and 8.3 respectively. of

Even both the Commmecs ie. Commrttcc for Rcmoval of Cnterzory bar as well c o

- for promotion against 33.1/3% duota-.on the basns of nouonal semonty list |

. To select the merit List of teghnical persons in, lhc grade T-I-3 of Category-1 =~ -,
.having fulfilled the criteria provided in ‘the Technical Service: Rules for-,-'i o

: The DPC Cum Selection Commlttce may be constltuted wrth the followmg _—
members and lhc date of meetmg proposed - ,’-' = W et .

t

.2.".‘,_ -Br czw Squw\W ﬂg

N &wa/
> ‘%,a" 55\’/#"?;
4 V%&J’aszuudu 79 e
. 5 . m,‘g m- ] }(Aa,\wo.w}ﬂl\
LA Ao )

.,'1

. 1 Dr % V P{ja%ud t U

- Chaighan, "

:'-Mc'mbcr' P

4

Oumxdc expcrt'
'_ Member SC/ST

Membcr Sccretary

T T AT

L PR " SR Daleofmcetmg
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ICAR Research complex
UM1AM(PO)

No.RC(G)17/86 Dated

QOFPICE ORDER

A comnd%tce with tthe following offficers is hereby
constituted to revicw the revresentations received from \
various technical staff of the ln%tt.HQ'

centres on jthe light of the Technical -

COUNCIL OF AGRLCULTURAL REESEARCH
for NiE.H.itegion
~793103, Umrei koad, Meghalaya

sService

T PR AN TS

ANNERURY - R /L/\\\"

(b

the 4th Feb:unry;2000

s and the regional

Ruges and

suggest recommendations for further implementacion.

Dr.s.v.kNgachan,
Joint Director,ICAR(RC),
Manipur

Dr.K.R.Dhiman,
Joint Director,
Tripura

ICAR\gL),

Dr. Kailash Kumar,
Sr. Sc1ent1°t(Soil Sc1ence)

,hriJQ.Slnha

Asstt., Adinn . Oificer(Admn)

The %omnittve
at.the. easrliast,

should submit its

report to

Chairman

Member
Member

Memixey:

the undersigned
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ANNEXURE - R 12

INDIAN COUNCIL OF'AGRICULTURAL RESEARCH
KRISHI BHAVAN NEW DELHI

I

No.18-1/9<7.,Estt.lv Dated the 3" Fabruary, 2000
To ' |

Al the Directors/Project  Directors of ICAR ‘Research
Institutes/NRCs/Projects Directorates.

. \

Subject: | " Modifications in the existing Technical Service Rules of the

. ICAR - Notification regarding. o

Sir

As you are aware, a praposal for revision of some of the provisions of
existing Technical Service Rules has been under detailed consjderation of the

Council for the past quite sometime to remove the anomalies and to improve
and update the qualifications.

2. Thelmatter was considered. by the Governing Body in its méeting held on
18" November, 1999 and based upan the decision of the Governing Body, the

competent iauthority has approved the following changes in the existing technical
service rulc?s X : S . v

On account of two overlapping grades of T-I-3 and T»H—S, the
assessment promotion has become redundant and therefore, grade
, structure in Cat.} and Il has begn modified as hereunder -

Existing — | Revised
CATEGORY |
T-1 RS. 3200-85-4900 - T1 RS. 3200-_85-4900 -
T-2 RS. 4000-100-6000 o «|'T-2  RS. 4000-100-6000
T-1-3 RS. 4500-125-7000 ~ : y

Al
’

' ~ CATEGORY -1 ;’-——'\\\\
T-1-3 RS. 4500-125-7000 -3_RS. 4500-125-7000 )
T4 RS, $500-175.6000 ¥ T4 RS.5500-175-9000

T-5 RS‘GLSOO-?__OOJOSOO T-5 RS. 6500-200-10500

As per the revised grade structure, the entrants of Category | at T-1
grade would continue to be regulated for assessment from T-1 to T-
2 after five years of service as at present. However, from T-2 grade
such personnel. possessing the qualifications as prescribed herein
s further under this order for Category- Il for direct recruitment, would

/

N O \'/_._

be eligible for assessment promotion to T-3 grade after five years of |
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service, while those not possessing such quahflcatlons shah
i become eligible for assessment promotion to T-3 grade only after
10 years of service in the T-2 grade. The assessment promotions
from T-3 onwards to T-4 and T-4 to T-5 shall continue to be
regulated at five years interval as at present
, .
The provnsnons relating to Category barrier’ for assessment
promotions from T-5 grade of Category Il to T-6 grade of Cat.lii
has been revised as under :

possessing the - essential qualifications- prescribed as
hereinfurther ‘under this order for Category Il for direct
recruitment, shall be eligible for assessment promotion to T-
6 (RS. 8000-13,500) grade after completing five years of
service in T-5 grade, while :
(b)  The T-5 Technical Personnel who do not. possess the
essential qualifications as for direct recruutment prescribed.
_hereinfurther under this order for Cat.lll shall be eligible for
assessment promotion to T-6 grade after compIetmg 10
years of service in T-5 grade. provided such technical
personnel are possessing the qualifications prescribed under

this order for direct. recruitment to Category H (T-3).
Howsver, such Technical Personnel in T-5 grade who do not

-dle.m. . _. possess the qualifications.prescribed .under this order for

direct recruitment to Category 11(T-3) shall not be eligible for
further assessment promotion to Category lll of the
Technical Services.

-

Since a revised single pay scale of RS.10000-15200 by way of
replacement of their erstwhile pre-revised pay scales as per the Vih
Central Pay Commission, has been attached to the existing
technical grades of T-7 fand T-8, these two grades have been
redesignated as uniform and smgle grade as T(7-8) in the given
pay scale.of RS.10000-15200 and the movement of technical
personnel existing in these grades has been approved to be
- regulated under the assessment system to the next higher grade of
T-9 of Technical Serwce (Pay scale ‘of RS. 12000 16500) in the
_ followxng manner : '

(a)- Those technical personnel who are working in T-7
grade (RS1000015200) and have not been
assessed for T-8 grade would be eligible for

completion of 7 years of service in T-7 grade.

s LR 4 - " ’v'l..r..n‘ e % -:..

« a4

placed in T-8 grade (RS.10000-15200) will be

N n, — . \\ﬁﬁ v

(@) - The technical personnel in T-5 grade (RS.6500-10500) and .

assessment to T-9 (RS.12000-16500) grade after

R 1

{(b) Those technical personnél who have already been

R

.\\

LR




- in the event

3. The n

assessed for T-9 (RS.12,000- -16500) after completlon
of 5 years of service in this grade of T 8.

The minimum essential qualifications for direct recru;tment of

technical personnel in Category |, Il and HI at the entry
grades thoreto would be as per the . following model
quahﬂcahons irrespective of the functional group :

‘(a) Category-l, Matriculate with atleast one year

Certificate from recognized institution in the relevant
field;

(b) Category -Il, Bachelor's degree in the relevant field or
equivalent qualifications from a recognized university;

. (c)  Category-lll, Master's degree -in the relevant field or

equivalent qualifications from a recognized university.’

Based upon the above minimum essential model
qualifications prescribed for different categories, the specific
qualifications covering the relevant fields, location-specific
requirements of posts as well.as desirable specialization
wherever required in case of posts of different functional
groups should be finalized in case of direct recruitment in
consultation with the concerned subject matter Divisions.

The 'exist'ing'ésse‘SSme'nt Syst_em based upon the CCR

. gradings and records -of performance of personnel as

reflected in the évssé_ssrnent reports/proforma as well as the
prescribed benchmark for assessment promotions of ‘Good’
for Cat.l and It and ‘Very Good' for Cat.lll respectively would

continue as-such, but for the sake of uniformity, it has been

decided that the assessment committees should determine
the benchmark for the relevant period only in accordance to
the instructions of the-Department of Personnel and Training
for ‘determination of benchmark as under selection method

- issued from time to time:

nodifications, as set out under para 2 foregoing, -would take

immediate effect from the date of issuance of this Notification. Any
existing technlcal employees who may like- to be governed only as per the
, eXIstmg techrplca! service rules may do so by specifically exercising an individual
option in writing to the Director of the Institute within a period of 30 days from the
.-, date of issue .of-this Notification. Option once. exercised shall be
irrevocablé and flnal With the introduction of these modlﬂcalnons in the
exlstmg technical service rules,the 33 1/3%.promotion quota wnl be operat:ve only:

e-

' in Cat.| af-the level of T-1. As under the éxisting procedure in force,thé vacancy
of reurement/death/reslgnatson of the, techmcal personnel carrying

’QI,SZ‘/‘/”" SR \A /?
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whatever per‘sonal grade through assessment promotion in the technical service . -
shall occur o'nly in the initial grade of his appointment under the service. This will
continue to be regulated accordingly. However, in the meanwhile no post/grade
of post under the Category llI of technical service should be flled up by Direct
recruitment nm further instructions from the Councul

4, - Klndly acknowledge receipt of this Notification and immediate necessary
action as pef rules be expedited for its implementation

5. - While cnrculatmg the Notification at their respectuve mstatutes the Directars
may also endorse a copy to 1JSC staff representatives.

6. Hindi version of this Notification follows.
Yours faithfully,
ey / . .
. Vo . , ,
, {N.S. Randhawa) -
Deputy Secretary(Admn.)
Copy to: L ' :

All the DDGs ICAR at KB and KAB/National Director, NATP. -
The Additional Secretary, Department of Expenditure, Mmlstry of
Fmance & Member(Finance), ICAR, North Block, New Delhi-1, with

. reference to his D.0. letter No. L—236/AS(E)/2000 dated 24"‘ January,

Zobo

: _Speua! Assistant to Chalnnan ASRB W|th reference to D.0. No.50-
, 4/99 R.1l dated the 24"‘January, 2000.

PS to Hon'ble AM/PS to Hon'ble MOS(DAH&D).

- All the ADGs/Director. (P)/Director (Finance)/Director (DARE)/Direétor

(Works)/D|rector(H|nd|) {CAR at KB and KAB. .
SrPPS to Secy.(DARE) & DG, {CAR/Staff Officer to DG ICAR/PS to

- Secretary, ICAR/PS to FA, DARE/ICAR.

All Deputy Secretaries including Secretary ASRB/ All Deputy
Directors/All Under Secretaries. A

All the F&AOs of ICAR Institutes.
Secretary (Staff side), CJSC
Guard File/Spare Copies.

(A
Under Secretary(Techmcal)

o
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| . L%/ Telegram  AGRECBOARD

Telephone Off 5788172
CCNFIDENTIAL s
BY' SPEED POST Tgerya

. . (¥R ey AU gRz)
 AGRICULTURAL SCIENTISTS RECHUITMENI ‘BOARD (ICAR)

t . KRISHI ANUSANDHAN BHAVAN,

PUSA, NEW DELHI-110 012

F.r\io.T—ZS/CH/ASRB/OO Dt:- 2nd May, 2000
|- '

To |
P
ﬁ The Dirscior, :
' ICAR Bzzzarch Cemplex for N.E.H, Region,
AT
Unroi Boed, Ezrapani,
Meghsleyn-753 103
i ’ : .
Sub; - Neminsticn ¢f Chatrmen cn the Assessment Committes.
i :
Sir,

\
}

=~

veler . to your . letter
Septiembar, 1959 on the subject mentioned above, and
£ oilowing etperts to act as Chairman on the
der of preference. The panel will be valid for a

No.RC(R}/22/c0 Cated 17th
to lintimate ths peoms.
Assessment Committes, ip

=

Field/Ferm/St ockman = Cat.l/Cat.I1 ( Lab.Tech.)

i Chéirman
1) Dr.P.K. Gogoi
2) § Dr.L. Pazven

Workshon s:aff including drivers Cat.I.

Chairman

Yours faithfully,

. ( K.K. BAJPAI )
Secretary
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CONFIDENTIAL,

INDIAN COUNCIL OF AGRICULTURAL RESEARCH
ICAR RESEARCH COMPLEX FOR N. E . J REGION
UMROI ROAD ,UMIAM

NO.RC(R)22 /99 | Dt. The 18* Sept.2000,

OR D E R !

L. Dr.PK Gogoi , - Chairman(ASRB nemince)
Professor(Agronomy)
Assam Agril. University |
Jorhat, :
2. Dr.DK. Hore - Member
St. Scientist & Incharge
NBPGR Regjonal Stn,
Umiam,
3. Dr. Kailash Kumar - Member
Sr. Scientist (Soil)
ICAR Res. Complex ,Umiam, .
4. Sh. G. Sinha, - Member Secretary
Asstt. Admn, Officer(Admn,) - -

The date of DPC has beey fixed,on the 22 Sept2000 at 11,00 in the

Committee Room of the Institute Hgs. Umiam,

Sd/- N.D.Verma

Director

Memo. NO.RCR)22 /99

Copyto:-  All the members concemed,
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P ANNEXURB - 17

A EB.S YCREEDINGS OF THE REVIEW CONMMETTI R ON REMOVAL OF
CATEGORY BAR N RESPECT OF TECHNICAL PERSONALS LELD
ON 6" & 7 NLARCH 2000

The commiliee constituted vide No.RCG)17:86 of dated 4.2.2000 consisting ol
(i) Dr.SAV Ngachan (5i) Dr. K.R.Dbiman, (i) Dr. Kailash Kamar (1v) Shri G.Sinha.
members held a series of discussions on (he 3" February 2000 and 6™ & 7 March™ 2000
fo scrutinize and review the cascs related to change of category lm;r ol technical stalf.

The abservations of the commiittee are as tollows :
(.} | he process For removal of category bar from Cat,-1 to CatIl was initiated by the
Institite as per Councils Order T.No. H3)94-Estt. IV of dated 1 Feb.1995 and
VO T3 Od-Fstl=1V of dated 8™ Augusi' 1996, Accordinglv. the technical stall in

v

Py

Oflice Order No. RC(BR)-$9 of dated 23 Qetober 1997 and another set of 14
; ourteen) staff members were alco placed in Catdl (1T-1-3) w.o.t. 1.1.95 vids
Ullice ordgg No. RCBR) 1.8Y of dated 23 December 1997 irespective of their
waons. : ‘ :

scquently the above orders {or change of category and placerment in category

—

cchnical Services of ICAR™ 1ules 6.2, 7.4 and 7.5.

(iii. ~Dwo departmental promotion committees (DPC) were constituted to look inta. the
maiter removing calegory bar and for grant of advance merements 10 the technical

ﬂb <taff'in the grade 1+1-3 in C'at.T on 9" December. 1999, The committee met on s

December’1999 and recommended as - ' '

(1) Onc hundred and twelve (112) technical stall T-1-3 Catd were granted two

advance increments vide Office Order No. RCR)20099 of dated 11"

December' 1999, -

(M Another eroup of technical staff were promoted 10 1=11-3 of Catl vide Office

Order' No. RC(1)20:99-41 of dated 11™ December' 1999, : )

).8 (cight) technical staff were promoted to Catdl i.c T-11-3) vide Otlice order

- N0, RCR20099 42 d 11" Pecember 1999,

(d) Category barof 2 (‘1wo) persons was changed lrom Cat.l to Catdl vide Oflice

- Order RCIR)20 9943 di. 1™ December'1999.,

Itihas been indicated in case of (1) and (¢) above that the technical stalf have been

promoted against 33.3% departmental quota of existing vaceancics, |

The ollice arders in para-iii (b) & (¢) have been withdrawn vide office order No.

RCR)20:99 dated 23 1d Feb. 2000 ag per instructions contained in the letter No.

7

Finance, Department of Expenditure, Govt, of India.

Wiith reference to the above orders. (he revies conunitiee observed certain lapscs

and irreguiaritics indicated as: |

(

-

-

ategory T-1-3 numbering 87 were placed in Catdl (1-11-3) w.ed, 1.1.95 vide

CE-1-3) weed. 1.1.95. were s\-'ilh(lm;wn vide Ofle Order No. RC(R) 2099 -
fted 2 December' 1999 on account of irrcgularities againgt ‘Handbook of

3) L.(Courd) 99 dated New Delhi the 5™ August. 1999 from (he Ministry of
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l ‘/\ | () Fhe removal ot -Category bar from Cat. 1 1o Catll as indicated in para (i) :
: above has ot been done as per rules Tuid in Council’s Memorandum No.
14(3) 94, Esti 1V dated 1.2.1995 and No. 14(3:94-Estt. IV of dated 8.8.1996.
i (b) The premotion of 20 (twenty) technical stff” recommuended against 33,39,
i quota of existing vacancies. through Departmental promotion was not in
4 ’ accordance with the actual vacancy position of the institute at the time. of
holding DPC. As per (he recordds made d\dll.ll)lu by recruitment cell, only 13
. thirteen) vacancics (5 Tech. Assits., 3 livestock managers. 4 Sr. Computers
P ' Sand 1 Artist) existed as on the day o[ DPC. As per the récruitment -norms. only
‘ QQ.JJ;L’H Bordns i.e. 4 posts of the total 13 vacancies should be filled through
Departniental praomotion Quota. The technical stalf 10 be considered for
/ romotion against specialisad post of livestock manager. Sr.Computer and
Artist should possess required specilised qualification.
(¢) [Ihe technical  persons  considered for  promotions aganst 3330, of
‘ Departmental vacant post vide Office Qrder RC (RY20.99 41 of dated 11.12.99
were not holding positions in 1-1-3 of Cat.l prior.to the date of their-.
romotions 10 1-11-3 of Cat.Il w hich is pre- requisite for this t\pf‘ of promotion
Rule 7.2 of Tech.Scrvices). . :
(d) The promotions have been given w.e.f. different dates flom 1.7.8% to 1.1.93
which s confrary to the general qule 8.12 of “\lannual of Admmn, &
Instructions 1CAR 1979, The promotion ol the officers in the ndngl should bhe
tegularised from the date of validity of pangl or from the date of (héir actual
promation whichever is later. Accordingly, the: effective date ol promution of*
the stafl nientioned above would have been cither the date of holding DPC j.c.
0.12.1999 or the date of issuc of such orders i.¢. 11.12.1999.
(v1)  Theleareer advancement for the technical staff of cat.] by removing the category
bar §s ot a violation of G.O.1 Order cone erimg, ban on hlhn“ up of vacant
posts. The comnnttee. therefore, recommends Sy
\/(u) Theltechnical staff having requisite qualifications for Cat.}I slrould be placed in
o Catlf (1-11-3)w.e . 1.1.95 o, thereatter 1 ists ol technival skall are LHL]()SUI
(b)  Thejrelevance of qualification in respect ol (1), M. Kaushlendea Prasad, PO,
(2) Mr. Kamal Rn Ghosh, Computer. (3) Mr. Surender NMohan, Fickdiman. (4). M.
"134 ClGohain. Ficldman, (5) Mr. Jadu Ram Bora. Asstt, Met. and (6) MG IR,
Nugh, Fieldman g may reyuire cuh[lc.lnon or_verification from_the. subject matter
specialists of respective division $o as {0 allow lhun 10 (.thn"t categorv bar.

M. é\\?/\ /@ N !
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(S:V \«_:.mh in) (I\'.l{.l)himﬁ) (Katlash I\um.u) (u._.,mh.l)
Chairman| Member ' Nember Member
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LIST OF TECHNICAL PmSONNEL IN THE' GRADE OF- 1-1-3 (CAT—I) FOR REMOVAL OF U\TEGORY BAR

A .,ﬁjymm

§§f7 =

[ A SN : . " . i v i
do S-PName of the incumbant : Dcsignation Name of | Edu,qualitic, ‘Date of \ Date of ' Date of placeme
. e oot k centre " tinitial . | appointe- : in the grade Te
i A : ! Jlappoint. | ment in ! of Cat,II ‘
- ; )'..' . . ! ! A 1 T«1=3 o o
A ‘ ! 1 [ ] 'y L] 4 =
] I ] i . . ',- ) . A
A) 7 s.K.Phukan ‘ Lab.Asstt  Hqs.0iam B,Sc 1,10.82 1.7.88 1.1.95 i
‘,’.-2) S.K.sen i Fileldman Han.Undam §.80 3.4.080 1.7.08 1,1.95 ;
) Tunu Baruoh Lab.Asstt Hgs.Und am BiSe , 24,12.82 1.7.80 ;f - 1.1.95
,/ 4) R.Ch.Baishya ' -Lab.Asstt HQs.Umiam B.Sc 1.2, 83/“‘ ~ 1, 1.89 : 1,1,95
S0s) Subhir Chakraborry Lab.Asstt Hga.umiam B, Sc 18.3, 83 1.,1.89  [! 1.1.95
/ f 6) . D.Bhatacharya ’ Lab.Asott ligs,Umiem B,8c 3.3.84 1.1.90 1.1.95
/. 7) Chandralekha Devi L.b.Asstt Manipur B.Se ,24.12.82 1.7.91 1.1.95
' ;/’/! 8) A.Chakraborty .g Lab.Asstt  Tripura B.sc ) 25 10,85 o W79 1.1.95
s 2) K.Mehrotra Lab.Asstt Tripura M.Sc(Life.sc) = 4.11.85 1.7.91 1,1.98
: 10)  A.Phukan Dutta ‘Lab.Asstt ' Hgs.Umiam MA,B.Lib . ,  8.12.82 1.1.94 1.1.95
11)  s.Borgohain g Lab,asstt  Hgs,Umiam B-Lib.Sci. $31.12.82 1.1.94 1.1.95
#12) ~ Y.Rajen Singh ; Fieldman Manipur B.sc . 7.4.83 1.,1.95 f‘! 1.1.95 r.z .
13)  KKsuklabaidya . Fleldman Hgs,Umiam HSLC Yo\ 00 20.10.76  i,7.8% fri1.1.95
14)  pebabrata Roy Fieldman - Hqs,Umiam BA defore 20.10.76 ©  1.7.89 1 11098
15)  Bamkim Choudhury " Fieldman Hos,Umiam HSLC || 1-¢%. 20.10.76 1,1.88 1 1,1.95.
16)  W.Khgrsati Fieldman Hgs,Umiam HSLC £ 21,10,76 1.7.89 . 1.1,95
17)°  A.Phukan Fieldman® Hgs,Umiam HSLC 30, 10. '76 -~1.1,88 "1.1.95 .
18) . H.Ahmegd Fleldman'  Hgs,Umiam HSLC; 22.11,76  1,7.88 11.1.95
19) . M.N.Bora’ Fieldman Hgs,Umiam HSLC 123,120,760 © 1,1.90  1.1.95
20)  p.C.Baruah . Fieldman Hgs,Umiam HSLC -24011.76. 1.1.91 1.1.95
21) H.Majhaw Mechanic Hgs,Umiam 6.12,82 1.7.88 1.1.95
22)  s.putta Electrician - Hgs,Umiam 1.10.82 1.7.88 142,95
23)  N.Debpath . Electrician. Tripura 4.11.85 -+ 1,7.91 1.1,95
24)  P.Barman Roy Mechanic Tripura ' 23.12.85 1.7.91 1.1.95
e 25) " T.K.Cintury Mechanic Sikkim S 7.11.84 1.7.90 1.1.95
126) g.v.Ngajhii Mechanic Nagaland 42043,85 1.1.91 1.1.95
] M//(— \ L A oo _Q‘I; .» [K
%] 2500 . (O 1 4 . .(
) (s.v.Ndachan ) . (K.R,Dhiman' ) * . (Kailass ) (G.Sinha )
“  Chairman Member . Member ' Menmber
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4 - ICAR Reserrch Complex [or UEH Region, o ANNEXU"ﬂ _;2 12

Unroi Roud, Umiam —795103, .
o Ne(,halava C . . ‘ \pb

(Trmo;u/g‘n the Hend fnimal Proiuctién Divn, )

Subi- Renue"t for f,rrmt of 3 advance increments at .2 time froem
due date reg. L L .

"y
Sir, ‘ 7 o . ,
'.x'i‘chireférence tc the above subject, I beg to bring the following
£a_cts for favour of your kind informatior} and ‘necessary consideration i
! .
i) Tlnt;as per order No.RC(R)20/99 dt.11th 12,199, T was mrented only
2 adx}ance ‘increments instead of 3 as pranted to my" colleagues and
Ot“.?{' tecvho stzafrf. |
11) It n;\y glgo be mentioned that /dvmco increments were e on ted
bo nill st who are T-5 and ’I‘-]’I-z ~ride as per the rc_cent circul'lr
No.RC(R)22/99/5 dt.26th Sept. 2000 :nd No.RC(R)22/69/3 dt.26th Sept.

2000}, respectively.
— i : o
iii) It may zlsc be mentioned th2t I am & nmember of Scheduled Tribe

éate',’.;ory in vhich I am provided with specizl status of relaxation in
rela*tion with selection and promotion which is a spiritAof the Govte

of Tirir for upliftment of the SC/ST category.

iv) It mzy 21s0 be further menticned thot my collegues who joined at the
same time Ard in the same grade with me and even those who are junior

weré now riven promotion to T-4 as well as with 3 advance increments, ’

whereas in my case no promotion wis pranted and only twp increments jew

\\%Q ‘\\\/ . ar r.ted thereby denying me 11 the venefits inspite of the fact that
VLA ol

"I have experience more than twenty ye2rs and the gqualification as -
well as gord service records and ACRs. '

~

‘This, I fe2l is the wnkindest act of justice and mrtiality being

/ A dore to me 2and I h\,m‘oly request your goolself that necessiry action may
/ o kindly bef teker so thet justice ie prmmlled frustredion is removed and
- ,) ot sntisTietion is rostor ol to me. '
Jovd . j
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